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SHRI M. P. BHARGAVA (Uttar Pradesh) : 
Mr. Chairman, Sir, to put the records straight I 
want to say that nobody from the Treasury 
Benches or from this side gave any assurance 
that matters will be allowed to be raised for an 
hour. 

MR. CHAIRMAN : Now, let me proceed to 
the debate. 

THE    PUNJAB    REORGANISATION 
BILL, 1966—contd. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PARLIAMENTARY 
AFFAIRS AND COMMUNICATIONS (SHRI 
JAGANNATH RAO) : Sir, may I make a 
submission ? The Business Advisory 
Committee has allowed four hours for the 
passage of this Bill and we have spent four 
hours yesterday. May I request you to fix a 
time by which all stages of the Bill should be 
completed ?   There is the other Bill also. 

t[ ] Hindi transliteration. 
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MR. CHAIRMAN : I would like all stages 
of this Bill to be finished before we adjourn in 
the afternoon. The second Bill could be taken 
up in the afternoon. We have to finish both the 
Bills. 

 
MR. CHAIRMAN : I wish to finish both the 

Bills by five o'lcock today. As a matter of fact, 
the time allotted was in consultation with all 
Members of the Parties in the Business 
Advisory Committee and we have taken much 
more than that. We are allowing even more, 
but there should be a limit. By this afternoon, 
five o'clock, we have to finish both the Bills. If 
you take more time on this:, you have to give 
less time to the other Bill. 

Mr. Patil. In the light of these observations. 
I hone vou will be brief. 
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DIWAN CHAMAN LALL (Punjab): Mr. 
Chairman, I have very serious doubts in my 
mind about some of the provisions of this 
particular measure, whether they are likely or 
not to pass muster before the High Court or the 
Supreme Court. Personally I would have 
preferred, what the late Prime Minis'er, Pandit 
Jawaharlal Nehru, had done, namely, not to 
divide the Punjab again. I would have preferred 
that because he was a very wise man indeed 
and he realised that the Punjabi language was a 
language that was spoken throughout the 
Punjab as it was. You take Haryana. People do 
not seem to realise that even in Haryana 
millions of people are settled down who came 
away from West Pakistan whose mother tongue 
is  Punjabi.    I do not go by the 
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census report.   The census report was doctored 
and people whose mother tongue was Punjabi 
said that their mother tongue was Hindi,  and it 
is on    that basis I think that my hon.  friend, the 
Home Minister, has divided the Punjab again. 
We saw the misery and the un-happiness  that  
was  caused   to  millions of people when 
Pakistan was    created, and I think if you were, 
to look into the actual facts of the situation and 
not go by a doctored report on the census, you 
wiH realise that    what is happening in Punjab    
is    exactly    what    the    Prime Minister, late 
Pandit Jawaharlal Nehru, thought, namely, that 
the whole of Punjab is really a Punjabi speaking 
State. | and I am quite certain in my mind that 
those who have claimed for a separation or 
division of Punjab are the ones who will 
certainly regret the fact that they claimed this 
division.   They will regret it in the end.   They 
are bound to regret  j it because it is an unnatural    
division. You are dividing Punjabi from Punjabi.  
' 

Take the case of a little village where I have 
been allotted a little land.    ID my own right I 
had about 10,000 acres of land in Pakistan.    
In lieu of that 1 was allotted the handsome 
sum of 300 acres of land    which    has    now    
been whittled down to about 100 acres under 
the new legislation that has been passed. In 
that village of Kharwan there used to be only 
three Punjabi speaking families   in   the   pre-
partition   days.    Today out of 'he 3000 
families    there are 3 famil:es  which   are  
Hindi   speaking  or Urdu speaking.    They 
are Muslim iami-lies whose language is Urdu.    
But this is the state of affairs throughout 
Harya-ana, and I am very very sorry indeed 
that this advice was given to the Government 
to divide Punjab once again. 

Mr. Chairman, I started by saying that I 
am not so sure that some of tbe provisions 
of this measure will stand up to a scruitny 
by the High Court of the Supreme Court. 
Let us have a look at clause 10 : 

"(1) On and from the appointed day, 
the eleven sitting members of the Council 
of States representing the existing State of 
Punjab shall be deemed to have been 
elected to fill the seats    allotted    to the 
States of 

Haryana and Punjab and the Union 
territory of Himachal Pradesh, as 
specified in die Fourth Schedule." 

Then it says : 
"(2) The terms of office of such sitting 

members shall remain unaltered". 

Clause 11 says : 
"(1) As soon as may be afer the 

appointed day, bye-elections shall be held 
to fill the vacancies existing on the 
appointed day in the seats allotted to the 
State of Haryana. 

(2) The term of office of such one of 
the two members so elected, as the 
Chairman of the Council of States may 
determine by drawing lot, shall expire on 
the 2nd day of April, 1968, and the term 
of office of the other member shall expire 
on the 2nd day of April, 1972." 

This is completely anomalous What is 
sought to be done under this is tbe fact that 
one of the seats which may ce declared by 
you, Sir, by drawing a lot shall expire on the 
2nd day of April, 1968, and the term of 
office of the other Member when you have 
taken Jhe lot shall expire on the 2nd day of 
April, 1972. This is a complete anomaly. Let 
us have a look at the Fourth Schedule on 
page 58 : 

"1.  Of the three  sitting members whose 
term of office will expire on the 2nd April, 
1968, Shri Surjit S'ngh and such one of the 
two members, namely,  Shri Abdul Ghani  
and  Shri Chaman Lal, as the Chairman ct 
the Council of States may determine by 
urawing tot, shall be deemed to nave been 
elected to fill two ot the seats allotted to the 
State of Punjab and the remaining member 
shali  be  deemed to have been allotted to 
fill on<» of the seats allotted to the State of 
Haryana." 

In clause 1 this is the procedure laid down. 
Shri Surjit Singh Atwal has been made an 
exception of in regard to this matter. He has 
been allotted a seat in Punjab whereas 
Moulvi Abdul Ghani and myself we have to 
depend upon a lot to be cast by you, Sir, and 
you will have to decide then, after casting the 
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[Diwan Chaman Lall.] lot, whether Moulvi 
Abdul Ghani goes to Punjab and I go to 
Haryana or I go to Punjab and he goes to 
Haryana. 

Then in clause 2 of this particular Fourth 
Schedule another me'hod has been adopted 
and in clause 3 a still further, different method 
has been adopted. Clause 2 says: 

"Of the four sitting members wbosa term 
of office will expire on the 2nd April, 1970, 
namely, Shri Anup Singh, Shri Jagat Narain, 
Shrimati Mohinder Kaur and Shri Uttam 
Singh Dugal, such one as the Chairman of 
the Council of States may determine by 
drawing lot shall be deemed to have been 
elected to fill one of the seats allotted to the 
States of Haryana, and the other three 
sitting members shall be deemed to have 
been elected to fill three of the seats allotted 
to the State of Punjab." 

Why was not this particular method which 
affects my old friend, Shri Uttam Singh Dugal, 
adopted as far as the others are concerned 
whose term expires in 1968 ? Why was a 
different method adopted in the case of Sh' i 
U.S. Dugal and his colleagues and my friend, 
Dr. Anup Singh ? Why was it that a different 
method was adopted as far as we three are 
concerned, Moulvi Abdul Ghani, Shri Surjit 
Singh and myself, ... 

 
DIWAN CHAMAN LALL : Yes, my learned 

friend is insapable of understanding anything 
in regard to this matter. What I am suggesting 
is this that if our addresses were Haryana 
addresses. .. 

SHRI G. RAMACHANDRAN (Nominated) 
: May I rise on a point of order ? I can 
understand a Member saying of another that 
he does not understand but is it parliamentary 
to say that a fellow-Member is incapable of 
understanding ? 

THE MINISTER OF HOME AFFAIRS 
(SHRI GULZARILAL NANDA) : His capacity to 
understand is better. 

MR. CHAIRMAN : I do not   thi»k 
you meant to discuss that. 

DIWAN CHAMAN LALL : I think the hon. 
Home Minister has really not understood the 
point that I am driving at. The point that I am 
driving at is this. I wish he had not made that 
particular remark. My friend. Mr. Panjhazari, 
has not really understood the significance of 
what I am saying and I am quite certain that 
my hon. friend, the Home Minister, has not 
understood the point that I am driving at. 
(Interruptions) . He has not understood it 
because he himself is guilty of making this 
particular discrimination. He has made this 
discrimination in the case of Sardar Dugal. 
Moulvi Abdul Ghani and myself are the people 
who are affected by this thing in regard to 
these ma'ters. This is a discrimination. As I 
said, Sir, there is one. method followed in 
regard to  ... 

 
DIWAN CHAMAN LALL : Mr. Panjhazari 

has not again understood the point. I am there 
in Haryana, I am a voter in Haryana, I am a 
voter in Jaga-dhri, I have my property in 
Jagadhri. But, nevertheless, what has my 
friend, the Home Minister, done? He has given 
a seat to Mr. Surjit Singh Atwal. But as far as I 
am concerned and MouM Abdul Ghani is 
concerned., we have got to depend upon the lot 
to decide whether we should go to Punjab or 
we should go to Haryana. 

THE MINISTER OF STATE IN im 
MINISTRY OF HOME AFFAIRS (SHRI 
JAISHKHLAL HATHI): You will not have to go 
to Punjab. 

DIWAN CHAMAN LALL: I hope not.   As 
it is ... 

SHRI JAISUKHLAL   HATHI: You 
will be represented for some time. 
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DIWAN CHAMAN LALL : I want to 
draw the attention of my friend, Mr. 
Panjhazari, to this particular matter that 
although I am a voter in Haiyana, nevertheless, 
a lot has to be drawn by the honourable 
Chairman of this House and according to that 
lot, he will decide, it is not that I will be 
automatically in Haryana. He will decide 
whether I am in Haryana or whether Moulvi 
Abdul Ghani will be in Haryana. That is the 
point. 

SHRI SURJIT SINGH ATWAL (Punjab) : 
With your permission, Sir, I want 
to make a suggestion that I am ready to go to 
Haryana if he does not like to go 
there. 

DIWAN CHAMAN LALL : It has nothing to 
do with Mr. Atwal. I am drawing the attention 
of the Home Minister to ... 

MR. CHAIRMAN : Two methods. 
DIWAN CHAMAN LALL : I am going to 

finish this point. 
I am drawing the attention of the Home 

Minister to this discrimination that exists. I do 
know how it crept in or whether my hon. 
friend, the Home Minister, was even aware of 
these facts or not. I do not know how this dis-
crimination crept in. Look at the. second 
portion. In the second portion, this 
discrimination does not exist. There, in the case 
of Dr. Anup Singh, Shrimati Mohinder Kaur, 
Shri Jagat Narain and Shri Uttam Singh Dugal, 
it is you, Sir, who will draw the lot and decide 
which one of these people goes to Haryana and 
which one goes to Punjab. 

Look at the third clause. Again a different 
procedure has been adopted. Clause 3 says : 

"Of the four sitting members whose term of 
office wiH expire on the 2nd April, 1972, 
Shri Neki Ram shall be deemed to have been 
elected to fill one of the seats allotted to the 
State of Haryana; Shri Narinder Singh and 
Shri Raghubir Singh shall be deemed to have 
been elected to fill two of the seats allotted to 
the State of Punjab; and Shri Salig Ram shall 
be deemed to have been elected to fill one of 
the seats allotted to the Union territory of 
Himachal Pradesh." LI 24RS/66—2 

Now, these are the three methods. What I 
am suggesting is this that personally I think 
that when anybody goes to the High Court or 
to the Supreme Court, I am quite certain that 
there will be legal complications, a provision 
of this nature will be challenged and if it is 
challenged, it will be hard put to it to answer 
in regard to this particular matter. I wish my 
hon. friend had consulted me in regard to this 
matter or consulted anyone of us who is 
affected by this. 

SARDAR RAGHBIR SINGH PANJHAZARI 
: The Home Minister consulted but 
unfortunately you were not there. 

DIWAN CHAMAN LAL : I was there. I 
went to his room but he had gone to 
Parliament. He was inside the Lok Sabha. I 
did go to his room. But I wish that he had 
consulted those who were affected by this 
particular measure and if he had consulted 
them, then probably this difficulty would not 
have arisen. 

PROF. SATYAVRATA SIDDHAN-
TALANKAR (Nominated) : Sir, it is very 
unfortunate that I rise to oppose this Bill. I 
oppose it because it is based on 
communalism, I oppose it because it is the 
result of pressure, I oppose it because it will 
result in the disintegration of the countiy. 
[THE DEPUTY CHAIRMAN in the Chair] 

It is the result of communalism because 
from history you will notice that it originated 
in the form of a communal demand. In 1942 
when the British Cabinet Mission came to 
India, Master Tara Singh and Sardar Pratap 
Singh met the Commission and made a 
demand for Azad Punjab, if India were to be 
partitioned. Now, it was the good sense of the 
British Cabinet Mission that they did not 
accept this demand. But later on, these very 
people went and saw Mr. Jinnah, and made the 
same demand. Mr. Jinnah also rejected it and 
ultimately in 1947 when India was partitioned, 
at that time also, Master Tara Singh wanted a 
separate Suba for the Sikhs which he called the 
Punjabi Suba. Of course, when India was 
partitioned, there was a great demand for the 
linguistic division of the country and Master 
Tara Singh 
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[Prof. Satyavrata Siddhantalankar.] 
and his people thought that it would be better 
for them to give it a linguistic touch to the 
demand. Therefore, they raised the demand on 
a linguistic basis. When this linguistic demand 
was made by the Akali people .  .  . 

SHRI   NARINDAR   SINGH   BRAR 
(Punjab): Master Tara Singh's demand was a 
communal one but Sant Fateh Singh's demand 
was for a Punjabi Suba. 

PROF. SATYAVRATA SIDDHAN-
TALANKAR : It was a communal demand. 
Then came the demand for an Azad Punjab. 
But when India was partitioned, it was 
changed into a linguistic demand because they 
thought that linguism perhaps was a better 
demand than the communal demand. 
Therefore, so many linguistic demands came 
up. It was said that they wanted Punjabi to be 
included in the Eighth Schedule of the 
Constitution. This demand was accepted 
because it was a right demand. Punjabi being a 
very good and prosperous language it was 
accepted as one of the languages for the 
Eighth Schedule. 

Then another demand was made, namely, 
that Punjabi should be made the official 
language of Punjab. That was accepted in 1960 
under the Punjab Official Languages Act. 
Further on, the demand for the language still 
persisted and a language department was 
opened in Punjab where particular attention 
was given for the cultivation of Punjabi and 
ultimately a Punjabi University was established 
in Punjab with an emphasis for the cultivation 
of the Punjabi language. Now all this shows 
that there was a genuine desire for the culti-
vation of the Punjabi language and all these 
demandsi were accepted by the Government. 

Madam, if this demand had remained 
confined to the development of a language one 
could easily understand the reasonableness of 
the demand. But in-between the communal 
demand again sprang up and Master Tara 
Singh demanded that just as the Scheduled 
Castes have got special rights, similarly the 
backward classes among the Sikhs must also 
be given special rights. Now this demand, 
though   communal   in   its 

background, was also accepted. Of course, 
everybody knows that among the Sikhs there 
are no Scheduled Castes; they do not believe 
in the caste system; still this demand was put 
forth and it was accepted. 

DR. ANUP SINGH (Punjab) : I am sorry, in 
theory there may not be castes but in practice 
there is a good deal of caste system among the 
Sikhs. 

PROF. SATYAVRATA SIDDHAN-
TALANKAR : It may be there in practice. But 
among the Sikhs generally there is no such 
thing as Scheduled Castes or backward classes. 
All are equal there. Therefore, this demand 
was only a communal demand and that was 
accepted. 

Now again history takes a new turn and this 
linguistic demand again takes the form of a 
communal demand. In 1960, Master Tara 
Singh launched upon a fast unto death. He 
demanded that a Punjabi Suba should be 
conceded. Madam, if all your demands for the 
development of language are accepted, then 
there is no reason for you to demand a Punjabi 
Suba. Your fundamental demand was for a 
Punjabi Suba based on the Punjabi language. 
That was accepted. You were given the 
Punjabi language and you were given a depart-
ment for the development of the Punjabi 
language. Everything possible was given. Still 
the demand went on. Here it again turns into a 
communal demand. Master Tara Singh 
launched upon a fast unto death. He went on 
fasting for about a month or so; yet he did not 
lose weight. God alone knows what inspired 
him in his fast that for so manv days he 
continued having the same weight. 

AN HON. MEMBER: Spiritual strength. 

PROF. SATYAVRATA SIDDHANT-
ALANKAR : May be any strength but he did 
not lose weight. And ultimately the Sikhs rose 
against him and he was dethroned and Sant 
Fateh Singh came on the scene. 

Sant Fateh Singh demanded Punjabi Suba 
on the basis of Punjabi language'. Now he 
again gave it a linguistic turn. The question is 
what was the logic' behind it.    The logic that 
he propounded 
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was just as all other provinces had been divided 
on the linguistic basis like Maharashtra for the 
Marathi-speaking people and Gujarat for the 
Gujarati-speaking people, similarly Punjabi 
Suba should be given to those who are Punjabi-
speaking people. But herein lies a difference 
between Maharashtra and Punjab. In 
Maharashtra everybody spoke Marathi. When 
the cry of Maharashtra was raised, all the 
Marathi-speaking people rose to a man for the 
demand. But what happened in Punjab ? If you 
take the old Punjab, then you have got 
Haryana, Punjab and Himachal Pradesh. 
Seventy per cent, of the people there are 
Hindi-speaking. If you bifurcate them and take 
out Haryana and Himachal Pradesh, even then 
45 per cent, are Hindi-speaking people in what 
is called the Punjabi Suba. The rest are 
Punjabi-speaking. 

SHRI NARINDAR SlNGH BRAR : It was 
a bogus census. 

PROF. SATYAVRATA SIDDHAN-
TALANKAR : You may call it bogus but 
others call it the correct census. The question is 
that Punjab is not a uni-lingual State; it is a 
bilingual State. Therefore, the States 
Reorganisation Commission opined that 
Punjab should not be divided. It is very 
unfortunate that though there was no 
comparison between Maharashtra and Gujarat 
and Punjab, they have bifurcated Punjab and a 
Punjabi Suba has been carved out. This 
Punjabi-speaking State has no parallel wi'h 
other provinces and, therefore, I say that this 
division is not a linguistic division, it is a 
communal division. Therefore, as a 
Congressman I decry it. I decry it not because 
I belong to any other party but because I 
belong to the party of Mahatma Gandhi who 
taught us to work as one man, who gave us the 
lesson of secularism. If secularism has to be 
our concept, then the spirit of communalism 
has to be washed away. Unfortunately, we find 
that our Congress people., our Government is 
being cowed down by those people who issue 
threats of self-immolation. Today somebody 
gives some threat and they bow before it. 
Tomorrow Mr. Bhrpesh Gupta may take into 
his head and say that he would pour kerosene 
oil on himself and burn unless you make 

the country Moscow Red, Some other man 
may say that unless you make the country 
Peking Red, he would burn himself. Therefore, 
this threat of self-immolation has resulted in 
the partition of Punjab. And, therefore, I decry 
this attitude. I decry it because India can 
ultimately maintain its policy of secularism 
only if it is not cowed down by such threats. 
But what do we see today ? You see, 
lawaharlal Nehru gave the gospel of 
integration, but are we moving towards 
integration ? Integration does not mean 
partitioning of the country or balkanisation. If 
we go on along this line, ultimately the whole 
of India will be balkanised. Every part of the 
country will ask for its own people and its own 
Government. It is politicians' dominance, it is 
the politicians' ambitions which have 
partitioned Punjab. Therefore, these politicians 
should bear in mind that a day will come—as 
Diwan Chaman Lall said—when the people 
who have been instrumental for the partition-
ing of the country will regret the day when 
they accepted the partition. The Government 
will regret the day when they accepted this 
partition. 

DR. ANUP SINGH : Madam, before I say 
anything about the Bill itself I would like to 
make a few observations. Firstly, I think 
anyone who has the larger interests of Punjab 
in mind or the interests of the integration of 
this country cannot be very enthusiastic or 
jubilant about the division of Punjab which, as 
my friend Diwan Chaman Lall said, has 
already suffered a great deal but this Bill has a 
history and there is not much time at my 
disposal to go into it and I deeply regret that 
some of the partisan attitudes have been 
injected into this debate at this very late stage. 
The truth of the matter is that the demand for a 
Punjabi Suba on a linguistic basis became 
irrefutable and unassailable once we had 
conceded that principle and I will come to the 
points that have been raised by my friends 
here. 

Before Maharashtra was carved out, Pandit 
Jawaharlal Nehru said in one of the party 
meetings that there would be no more 
divisions on the basis ot language but due to 
the exigencies of the political circumstances, 
the Government had to give in and the demand 
for 
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[Dr. Anup Singh.] Punjabi Suba became 
accentuated and intensified. As for dubbing the 
Sikhs as communal, I think that is rather unfair 
because this has become a vicious circle. The 
Sikhs are as secular in their outlook as any 
other community but what is the true picture ? 
Master Tara Singh represents, at the moment, a 
very small fraction even of the Sikhs and to 
keep on quoting him 'This is what he wanted in 
1947 or 1949' is irrelevant. We must take the 
recent past into consideration if we want to 
assess the situation properly. He has been 
repudiated by an overwhelming majority of the 
Sikhs. The demand is based on language but 
what has happened ? Unfortunately a section 
of the Hindus—I will not say Hindus but a 
section of the Hindus— whose proportion I do 
not claim to know, disowned their own 
language and said : 'Hindi is our mother-
tongue' and on that basis the 1961 census report 
was prepared. I would like to remind my friend 
here that the late Prime Minister characterised 
that report as bogus and I think it was very 
unfortunate and very unwise on the part of the 
Home Minister to include the 1961 report as 
one of the terms of reference. If we had left it 
to the Commission itself, if language was 
going to be the criterion I would personally 
have given more time to the Commission and 
asked them to go into the whole problem 
properly, and to accurately and objectively 
assess the language ratio and then carve out a 
State. Anyhow the demand was accentuated 
first because Punjab was the only exception, it 
was made out to be an exception. Forget about 
the Hindus or the Sikhs. The demand was 
accentuated further because the Hindus 
disowned their own language. It is a vicious 
circle, or reaction. A new bitterness had been 
created because of the issue of Chandigarh. I 
am not going to go into the merits as to whom 
Chandigarh belongs. I will indicate my own 
preference a little later but some of the most 
prominent Hindus, nationalists, otherwise 
known as people with a secular outlook, joined 
hands and they say that Chandigarh should go 
to Haryana. It is a very interesting, rather 
amusing situation. You first disown your State, 
you are more interested in the Hindus 

in Haryana than in the people of Punjab. Let 
us not try to blame anyone as a communalist. I 
deeply regret that it has become a vicious 
circle. The problem is, to use that very happy 
phrase of Harold Laski: 'Where do we go from 
here ?' This Bill embodies or has tried to bring 
forward a reconciliation of the almost 
irreconcilable points of view. It has its defects 
but I think to say the Government always 
capitulates to force is not the proper 
appreciation of the situation. Every 
Government has ultimately to bow down 
before the collective will of the people which 
has been expressed in a democratic way. Take 
the history of any Government anywhere. To 
say that they yielded to this demand is wrong. 

PROF. SATYAVRATA SIDDHAN-
TALANKAR : Is it democracy ? 

(Interruptions) 

DR. ANUP SINGH : I am utterly against it. I 
will provide the kerosene for those who want 
to immolate themselves. We should give credit 
to the present Government for ultimately 
bringing forward a solution which is not ideal, 
and it cannot be because it seeks to reconcile 
certain differences. The Sikhs have not 
accepted it fully. Some of the Akalis in the 
other House had walked out. The extreme Jan 
Sangh people are not happy and they say that 
this division should not have taken place but 
the Government had to take into consideration 
the realities of the situation. I am against this 
division but it has been brought about not 
deliberately by the Government and I also 
repudiate the suggestion which I am told my 
friend Abdul Ghani made yesterday that the 
Government had a certain bias against any 
community. Some of the sections of people in 
Punjab may have bias one way or the other but 
so far as the Government is concerned they are 
above it. There may be some individuals who 
have their own preferences but to accuse the 
Government of any bias is wrons 
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DR. ANUP SINGH : This is a demand from 

the people of Punjab. If they jointly say that 
they do not want it because it is a very 
expensive luxury, I think the Government will 
be willing to take the initiative to abolish the 
Upper House. 

I will make two or three suggestions. I take 
it that the Bill embodies the demands and 
aspirations of a cross-section of the people of 
Punjab, not of any particular party, not of the 
protagonists of one group or the other. The 
new leadership which will emerge both in 
Punjab and Haryana should rise above petty 
parochial and communal outlooks and 
implement this Bill in good faith and in co-
operation. Secondly, I feel that the Bhakra 
Dam, its entire organisation with its 
remarkable past achievements should have 
stayed as the joint venture of the Punjab and 
Haryana Governments. It has been taken over 
by the Centre not for any ulterior motives, I 
take it, but perhaps they thought they will be 
able to run it better. I do not agree with this 
because the past record of the Central 
Government in many public undertakings is 
not too commendable. Because most of the 
Chief Engineers of the Bhakra organisation 
were subsequently made Chairmen of the 
CWPC and they have been managing 
some'hing to tune of Rs. 700 crores, to take it 
from them and give it to the 

t[ ] Hindi transliteration. 

Centre, I personally think, was not a very wise 
step and I do hope that the people of Haryana 
and Punjab will make a joint demand and I 
hope ihe Home Minister will be good enough 
to hand it back to the States where it belongs. 

SHRI GULZARILAL NANDA : Which 
State ? 

DR. ANUP SINGH : Jointly. Let them 
make arrangements about the details but do 
not be over-anxious to take it over under you 
because you have too many other things to 
attend to. 

SHRI B. D. KHOBARAGADE (Maha-
rashtra) : Otherwise they will not have an 
opportunity to play their own politics. 

DR. ANUP SINGH : I feel that Himachal 
Pradesh has a legitimate claim both in terms of 
the population and resources in the new area 
that has been added to it for full Statehood. I 
personally do not see any reason why it should 
be kept as a separate ca'egory. 

And finally I would make an appeal to all 
the protagonists of the Punjabi Suba and all 
the antagonists of the Punjabi Suba to make 
the best use of the present Bill and make the 
necessary changes—if there are any desirable 
changes—by common agreement, and I 
understand from the informal discussion with 
the Home Minister that he will be only too 
happy if any suggestions are brought forward 
even now. Even after the passing of the Bill, if 
there are certain changes to be made, which 
are designed deliberately for the good of the 
Haryana and the Punjab people, some way will 
be found out to incorporate them even at this 
stage.   Thank you. 

KUMARI SHANTA VAS1SHT (Delhi): 
Madam Deputy Chairman, there has been a 
very strong expression of feelings on either 
side about the Punjabi Suba and the creation of 
ihe two States, and Members have shown a 
good deal of feeling about it. Just now our 
friend, I think Diwan Chaman Lall said, and 
also another Member said that they wanted an 
independent Punjab and that it was a very bad 
demand and it wns not for the good, but I think 
that we should have before us the background 
for such a demand. Instead of blaming the 
Akali Party   for   demanding   an    
independent 
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[Khmari Shanta Vasisht.] Punjabi State, we 
should get our facts again, rebrushed and 
recollected that, when there was the demand for 
Pakistan, where a large number of even those 
who are to-day staunch opponents of the 
Punjabi Suba, like some of the vernacular 
papers of Punjab, some of ihe Hindu 
Mahasabha people, or the Jana Sangh people 
who came to be known as such later on, they 
were all anxious that the Akali demand should 
be for an independent Punjabi State so that the 
demand for Pakistan could be defeated by this 
counter demand. Nowadays we turn down the 
Akali Party when they want a free and 
independent State, and we forget that these 
very elements, who are so much against the 
Punjabi Suba now-a-days, were, at that time, 
anxious that, to defeat the demand for an 
independent Pakistan, they had to put a counter 
demand like that hoping that that particular 
thing could be utilised to defeat the demand for 
Pakistan, and I think all the time this demand is 
repeated infinitely, I should say, but this fact is 
always overlooked. So I would like to 
contradict my friend who said just now that 
they wanted a free State and so on and so forth. 
I had the privilege to be on the committee for 
Punjabi Suba, and 1 am one of those who feel 
that the Government's action has been 
extremely right in this respect. It is not that 
they have been pressurized or that they have 
worked under pressure or that they wanted to 
create that State. But I feel sincerely that a very 
genuine demand of the Punjabi people, which 
was very longstanding, was denied for a very 
long time and has, at long last, been admitted 
recently now, in this year. This should have 
been done long ago. It was a just demand but it 
has been denied too long. Our friend, Diwan 
Chaman Lall, also said that all over Punjab, 
Punjabi is spoken. I personally feel that 
Haryana is such a backward area that till 
yesterday nobody knew what Haryana is, what 
those people are, what their ways are, so much 
so that some of us. when we were living in 
Punjab, in that part of Punjab which is now in 
Pakistan, where I spent a large part of my life, 
at least my children, they used to refer to us as 
Hindusthanis. We were in Punjab because we 
belonged to this   part    of 

India. All the same they always used to say that 
they were Punjabis and we were Hindusthanis. 
There were people from this Haryana area also 
in the district from where the Home Minister 
hails, namely, Multan. There, everywhere we 
were all referred to as Hindu-sthani people by 
people from Punjab mostly, and they used to 
even look down upon coming to Delhi, because 
that was not their place. Lahore was the place 
where everybody liked to go, and people were 
very proud of Lahore, and very much attached 
to Lahore also. It was to Lahore they looked up 
to, and Delhi to them was almost a second 
grade place. And nobody thought of Delhi 
before partition. That was the sentiment and 
the feeling of the people in Punjab at that time. 
Therefore, everybody, even the Government of 
India, I must confess, has been very very neg-
lectful and ignorant about the existence of 
Haryana, the characteristics of the people there, 
their way of life, their entire existence, I should 
say. They have not known as to who these 
people are, what they lived on, what their 
culture was, what their traditions were, what 
are their ways. They did not know anything 
about them, but gradually they have to come to 
know them. Now they feel that such thing as 
Haryana exists. When the Akali demand came 
again they began to express their fears greater 
and greater and they had a lot of backing of the 
people at large in their aspiration to have a 
State of their own. I personally feel that no one 
minority community should feel neglected or 
aggrieved in the Union of India. Every minority 
community must be given the assurance that 
they shall be dealt with fairly and that the 
major community wants to give them all kinds 
of help, all sense of security and sense of 
expression also. There are those of our friends 
who feel that this Suba should not have been 
created. I can appreciate their feelings and also 
their anxiety. I can appreciate all that, but I 
genuinely believe that this is not disintegration 
of the country at all. I genuinely believe that 
this is not a division of Punjab either, because 
we do not visualise, we do not want, we do not 
hope that there will be any migration of 
population or that the people shall be separated 
like 
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that. If they do, I shall be very sorry; I would 
not like it at all. But I do feel that when 
Maharashtra was created, I think, a certain 
justice was done to the people of Maharashtra, 
and we feel that when a people feel that they 
are going to be neglected, whether they be of 
Maharashtra or Gujarat or any other area if 
they feel that they cannot get justice from those 
parts which are well off—the economic factors 
also are very important; when one section is 
very rich, whe her it is Gujarati or anybody 
else, and the Maharashtrians are very poor, 
mostly they are the working class people or 
peasantry,—they are bound to demand their 
own expression and their own way and their 
own opportunity to run their affairs in their 
own way. And to deny them that opportunity 
would be very wrong indeed. So also if the 
Andhra people wanted to have their own entity 
and expression, it was only fair that we gave 
them that. Therefore I do not at all feel that 
this is going to cause any disintegration in the 
country. If the Sindhis want their own way of 
life, their own entity, their own culture, their 
own ways, they have a right to it, and they 
should have it. Only then they can go beyond 
their own personalities, beyond their own 
selves and mix with other people and become a 
part of, or integrate with, other parts of the 
country. So also if tbe Maharashtrians want 
their own way of life, they have a right to it. So 
also the Andhras if they want their own way of 
life. And when the Akali demand came to be 
considered, I think the sense of neglect was 
equally strong in the people of Haryana also, 
the feeling that they were very much 
neglected, that there was no education there, 
that there were no industries there, that there 
were no development programmes there, that 
their social services were neglected, that the 
services in Punjab were predominantly manned 
by people who are not from Haryana, bv 
people who do not even understand about the 
Haryana people. Therefore I feel that to have 
more States is not eo-ing to create any kind of 
disintegration. As a matter of fact, when 
people are allowed to have their own 
expression, they are bound to integrate better 
with other States and other people. They are 
going to appreciate other people a 

little more because they are allowed to have 
their own expression. I may give an example 
here, the example of the United States of 
America. They had at one time 48 States. Then 
it rose to 50 States.   Now I think it is 52. 

SHRI SYED AHMAD (Madhya Pradesh): 
They are 51 States now. 

KUMARI SHANTA VASISHT : They are 
probably almost 52. Anyway they will be 52 
without any delay. The point is that every now 
and then a new State is added up in the United 
States of America. They are going on creating 
or adding new States without any dis-
integration at all. It is the point of view of the 
people there, their thinking, their education, 
their feeling of nationalism, their interest in 
their own States and their relations with other 
people in other States, that makes the whole 
country. It is not small States, it is not a 
question whether they will make it or will not 
make it. 

 
U.P. and Bihar are so big and so 

dominating in many ways., and so backward 
also—Bihar also—that they should be made 
into so many States, so that the 
communication is better, the administration is 
better, the supervision is better, the 
administration improves, there is greater 
contact between the . . . 

SHRI SYED AHMAD: Their temperament 
would  also become better. 

KUMARI SHANTA VASISHT: Their 
temperament would also become better. So I 
feel that some of these bigger States should be 
made into smaller States, so that their 
administrations are better off 

t[ ] Hindi transliteration. 
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[Kumari Shanta Vasisht.] and viable, they 
are more efficient, they are more able to look 
after their affairs in a better way. But in bigger 
States, sometimes the administration remains 
at the total mercy of the District Collector and, 
therefore, these States cannot really have all 
the advantages which go with smaller States. 
In a small area the administration can be very 
very intense and better and more efficient 
compared to a bigger State. Now, I shall come 
to some other points. 

THE DEPUTY CHAIRMAN : You will 
have to be very brief. 

KUMARI SHANTA VASISHT : I feel that in 
this Bill some of the assets and liabilities have 
still to be looked into properly. For example, 
the way all the Ministers from various States 
hover round Delhi, they have to talk to the 
Central leaders all the time. Half their time is 
spent in meeting the Central leaders. I think 
the Rest House should be divided equally so 
that people from both the areas can make use 
of it. I think it is a very unfortunate develop-
ment in our country that every State leader will 
have to hover round Delhi. They have to come 
here all the time and they have no time or 
capacity to do anything including looking after 
the affairs of their own States. The Central 
Government should discourage as far as 
possible any desire on the part of the States to 
always run to the Central Government. It is not 
a good thing if always they were to be tied to 
the apron strings of the Cential Government 
expecting some help from them. 

Secondly, many of our Central leaders go 
and interfere with the States. It is an extremely 
bad thing for democracy and for the proper 
working of the States. I am very sorry to say 
that so many Ministers including our State 
Minister from Delhi have been holding 
meetings, have been giving material to the 
Press and so on. They have been doing a lot of 
work against the units or the States. That is 
what is being done in various States including 
my own Territory. At this rate the ruling party 
or the Congress organisation cannot function 
effectively or properly; nor can it work nicely 
if the Central Government continues to 
interfere, continues to patronise, conti- 

nues to keep them under their sway. It is a very 
wrong thing. It creates innumerable difficulties 
for everybody. We have seen what is 
happening in Orissa. We have seen what has 
happened in a perfect State like Maharashtra 
where the Government is veiy good, where the 
administration is very good and there was 
honesty and integrity and so on. There was 
some interference from the Central Minister 
and the whole thing was made to collapse at 
least for a few hours. Some Ministers resigned 
and then took back their resignations and a 
patch-up takes place. This sort of thing brings 
down the dignity and the prestige of the ruling 
party. The Government had a good name there 
and it was enjoying a good reputation in the 
matter of Government there in Maharashtra 
and I think that ought not to have been inter-
fered with by any leader of the Central 
Government. It is very unfair; it is very wrong 
and I think the ordinary people feel very sore 
about it that even those State Governments 
which are doing a good job are being 
interfered with by the Central Government. 
Such interference by the Central Government 
is extremely unjustified. In Delhi also we have 
been the sufferers and victims of such 
interference with the dissidents having 
meetings and other things. They have 
Ministers in the Centre but they are dissidents 
in the Territory and by their actions they ruin 
the Congress; they damage it. So the whole 
thing is very wrong and unjustified on all 
grounds, whether on grounds of 
administration, or on grounds of political 
astuteness or on grounds of expediency and it is 
wrong also from the point of view of discipline 
in the Congress. If the Prime Minister was so 
keen that there should be discipline in the 
Congress organisation she should have 
removed this Minister from the Ministry and 
seen to it that he does not create difficulties for 
the Congress of Delhi. 

SHRI ARJUN ARORA (Uttar Pradesh) : 
Which Minister ? 

KUMARI SHANTA VASISHT: State 
Minister from Delhi in the Central Gov-
ernment. 

SHRI ARJUN ARORA : What is his 
portfolio ? 
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KUMARI SHANTA VASISHT : Housing. It 
is a misfortune; such interferences ought not to 
be allowed. This is very bad for the discipline 
of the party. They should not be doing this. 
They should have asked him not to indulge in 
these activities.   I conveyed .   .   . 

THE DEPUTY MINISTER IN THF. 
MINISTRY OF HOME AFFAIRS (SHRI P. S. 
NASKAR): He represents Delhi, is it not ? 

KUMARI SHANTA VASISHT : It was very 
unfortunate he was imposed upon Delhi and 
he is our representative. I am very sorry. 

SHRI AWADHESHWAR PRASAD SINHA 
(Bihar): He is a duly elected Member from 
Delhi. Anyway, all this has nothing to do with 
the Bill. 

 
THE DEPUTY CHAIRMAN : Please wind 

up.   It is time. 

KUMARI SHANTA VASISHT : I do see 
why you are standing up in his defence when I 
know privately how you feel about him and 
how you have criticised him. What I am 
stressing is that the Ministers ought not to be 
allowed to interfere in the affairs of the States. 
So also Haryana needs all the care and 
attention. They should be allowed to have their 
own leadership in the area and efforis should 
be made to build up good traditions so that the 
State will not fall into the same .  .  . 

SHRI GULZARILAL NANDA: Whatever 
there may be privately, views and sources of 
discontent arising from any action of omission 
or commission of a colleague, at any rate these 
are not things which can be dealt with here, 
particularly in this context. 

tt ] Hindi transliteration. 

KUMARI SHANTA VASISHT : They are 
not very far off. These are some of the 
problems of Central interference. Interference 
by the Central Ministers is there in almost all 
the States. Even in States like Maharashtra 
where .  .   . 

THE DEPUTY CHAIRMAN : You keep to 
Haryana. 

KUMARI SHANTA VASISHT: There-fore 
what I am trying to say is this. They should not 
interfere with these States. They should not try 
to put their puppets there because puppets 
won't work. They cannot administer any State. 
If puppets are put up the whole thing collapses. 
Therefore they should try to set up good 
traditions and good standards in every possible 
way. I would also suggest that the people in 
the services should be drawn from other States 
like Madras or Andhra who can look upon this 
matter objectively and impartially. If only the 
people of the neighbouring States are taken 
into the services in these States, I think it 
would not work. This is a big emotional 
problem and about this creation of a Punjabi 
Suba emotions are so deeply involved that 
these people wfll not ordinarily do justice. 
They will be either very antagonistic or very 
pro in their feelings against each other. Only 
those people who are non-attached and non-
aligned in this particular matter, whose 
emotions are not involved in this, will be able 
to administer the areas justly. 

THE DEPUTY CHAIRMAN : Now you 
must wind up. 

KUMARI SHANTA VASISHT: Madam, I 
wish the States well and I hope they will find 
their own expression and they will grow from 
prosperity to prosperity. 
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THE DEPUTY CHAIRMAN : You halve to 
finish in two minutes more. You must co-
operate now. We have to finish two Bills. 
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THE DEPUTY CHAIRMAN:   That will do, 
Mr. Pahadia. 
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"What seems to account for the great 
anxiety of the peoples of Himachal Pradesh 
not to be associated with the Punjab is their 
deep-seated distrust of the men of the plains. 
It is just possible that this feeling of distrust 
is to some extent a legacy of the pre-
independence princely regime which 
employed a large number of retired officers 
from the Punjab who for some reason or 
other were not able to win the confidence of 
the local people. It may also be partly due to 
the advantage being taken in the past of the 
ignorance and poverty of the people of 
Himachal Pradesh by persons from outside 
the State." 
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[THE   VICE-CHAIRMAN    (SHRI   M.    P. 
BHARGAVA)  in the Chair] 

SHRI   B. D.   KHOBARAGADE:    I 
welcome this Bill and the decision of the 
Government to create two States, one for the 
Punjabi-speaking people and the other for the 
Hindi-speaking people. Actually, this demand 
should have been conceded a long time before. 
My party, the Republican Party of India, had 
long before demanded that there should be a 
State for the Punjabi-speaking people because 
that State is purely based on the linguistic 
principle. The Government should have 
accepted this demand of the Punjabi-speaking 
people long ago and two different States, one 
for the Hindi-speaking people and another for 
the Punjabi-speaking people should have been 
created long ago. But, unfortunately, wisdom 
did not dawn upon the Government and the 
leaders of ihe Congress Party. People had to 
struggle hard, fight for their legitimate demand, 
and when popular pressure was brought to bear 
upon the Congress Tarty, then only all these 
demands were accepted. Apart from that, 
whenever the Government was considering 
such problems of conflict, they had not 
considered the problems from a national point 
of view but from the party point of view; nay, 
not also from the party point of view, but from 
the point of view of power politics prevalent 
within the Congress Party itself. Some of the 
people have said that the demand of the 
Punjabi-speaking people is not based on 
language but that it is a communal demand. I 
do not agree with that contention. In my 
opinion, Punjabi is a language and when we 
have accepted the linguistic principle, then 
there should be no opposition whatsoever to the 
formation of a Punjabi-speaking State. 
Moreover, those people who claim that the 
Punjabi State is created on the basis of commu-
nalism, I am sorry to say, they do not 
understand the implications of what they say. If 
we accept their contention, what does it mean ? 
The Punjabi-speaking people are the Sikhs in 
that area and they want their own State. Why 
should they clamour for their own State? Dees 
it not mean that they are suffering under the 
majority rule of the Hindus 7 Does it not mean 
that under that rule L124RS/66—3 

they have got their own grievances 7 Because 
of these grievances they want to have their own 
State. It will have different implications, 
different meanings, different imports if the 
foreigners come and see what kind of Hindu 
rule is there in this country. There is not one 
minority. There are the Sikhs, there are the 
Buddhists, there are the Jains, there are the 
Muslims, there are the Christians. What about 
these minorities ? If we accept the contention 
of these people that the Sikhs have been 
demanding for the Punjabi State just because 
they want to protect their own right, it will only 
mean that all the minorities, the Buddhists, the 
Muslims and others, they cannot enjoy their 
privileges and rights of citizenship and they 
cannot get any share in the economic 
development of this country. I would request 
the Home Minister—let him appoint one 
Commission and find out what is the 
percentage of the minorities in the Government 
services at the Centre as well as at the States. 
Let him find out whether the mionrities have 
benefited so far as the economic development 
is concerned. Let him examine and see what is 
the value of the shares purchased by the 
majority community and by Ihe minority 
communities. And he will find that in this 
country the minority people are suffering and 
therefore they are clamouring. Those people 
who are contending that this demand is based on 
communalism do not understand the meaning 
of their contention. It will have a bad effect on 
the nation. 

Sir, when once it has been decided that there 
should be two different States, one, a Hindi-
speaking State, and another, a Punjabi-
speaking State, naturally there will be ce tain 
border areas which will be claimed by both the 
Stales. Of course, there is a dispute regarding 
the border areas between the Hindi-speaking 
people and the Punjabi-speaking people. There 
is the dispute about Chandigarh. I do not want 
to enter into the controversy regarding the 
census of 1931 and 1961. But from the figures 
it becomes clear that thee are many Hindus 
who have recorded their language as Punjabi. 
The total population of Hindus in Punjab, 
according to this Report is, about 1,29,30,000, 
that is 63.7 per cent, are 
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[Shri B. S. Khobagade.] 
Hindus. But Hindi-speaking people are 55 per 
cent. It means that eight per cent of Hindus 
have recorded that their language is Punjabi. 
Only the Sikhs have recorded their language as 
Gui-mukhi or Punjabi. The contention of the 
Hindus does not hold water. Apart from that, 
when we have divided Punjab into two 
different States, naturally, whatever contiguous 
linguistic areas are there they will be included 
in the two different States. The only dispute 
will be regarding border areas, whether a 
particular town in a particular district should be 
included in the Hindi-speaking area or the 
Punjabi-speaking State. Unfortunately, Sir, no 
village-wise figures nave been made available, 
not even police station-wise or patwari circle-
wise. Only there are figures available tehsil-
wise. When the Census collected all these 
figures, all that record should have been 
available. The Census authorities could have 
found out the Punjabi-speaking number as well 
as the Hindi-speaking number. They could 
have found out the percentage of the Punjabi 
and the Hindi-speaking people in each and 
every village. Why did they not find that out ? 
That could form the basis for Tesolving the 
dispute. Wherever there is a majority of a 
particular language, "that area could be given 
to that particular language-speaking State 
which was contiguous to that area. They have 
not done that. 

Sir, my own view is that we should not 
have Chandigarh as the centrally-adminis'ered 
territory. I am against it. There should not be 
any Union territory. By deciding to have 
Chandigarh as a Union territory the 
Government is creating a very bad precedent 
which will give rise to many difficult 
problems in future. Perhaps there will be a 
clamour and demand for creating many such 
Union territories. Only about ten or fifteen 
days back there has been a demand from the 
Bombay people to declare Bangalore will put 
forward the same (he people from Madras, 
Hyderabad and Bangalore will put forward the 
same demand. Only yesterday somebody 
observed that in Hyderabad there were five or 
six languages spoken and tomorrow there can 
be the demand for 

declaring it as a Union territory. The 
population of Hyderabad is more than six or 
seven lakhs whereas the population of 
Chandigarh is only about two lakhs. If you 
could have a Union territory with 2 lakhs of 
population, naturally Hyderabad with a 
population of about seven lakhs has every 
claim to be called a Union territory. (Time btll 
rings.) I have taken only seven or eight 
minutes. I have to speak for another five 
minutes. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Two minutes more. 

SHRI B. D. KHOBARAGADE:    My 
submission is that there should not be this 
Union territory of Chandigarh. Now the 
question would arise as to in which State it 
should be included. My own submission is that 
there should be an opinion poll for these 
disputed areas. Let the people go and say 
whether they want to join the Punjabi-
speaking State or the Hindi-speaking State, 
and after considering the opinion of the 
majority in the cities and villages and after 
taking into consideration the contiguity of 
those areas with a particular language-
speaking State, the disputed area should be 
merged either with the Hindi-speaking State or 
with the Punjabi-speaking State. 

Sir, there are many provisions in this Bill 
which are a source of conflict. There are many 
matters which could be settled amicably by the 
two States within two years and, as the Bill 
says, if they are not in a position to decide 
within two years, naiurally the Centre would 
intervene. As I said earlier, the Central 
Government or the Congress Party does not 
consider any issue, any problem, from a 
national point of view. They have got their 
own vested in'erest to safeguard. Now what 
happens to this Mysore-Maharashtra border 
dispute. Four months ago it was decided by the 
Congress High Command that there would be 
a Commission to enquire into the question. 
Once they accepted the demand for the 
appointment of a Commission, they should 
have appointed the Commission. But power 
politics entered into this question. They have 
again started giving rise to controversies. Now 
they say that both the Chief Ministers 
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will sit together and decide the terms of 
reference. When conflict arises, the 
Government or the party in power never 
decide from the national point of view. They 
will only think which group will support in 
case this man stands up for the Chief 
Ministership and whether a particular group 
will support if such and such man stands for 
ihe Congress Presidentship. That is the 
criterion which compels them to take a 
decision in these matters. 

Only one more point and I have done. Sir, 
by dividing Punjab into two smaller States, we 
have opened the door for more demands for 
smaller States. Already in the South we have 
got a number small States. Kerala is there. 
Madras is there. Mysore is there. But what 
about huge, monstrous monolithic States of 
Uttar Pradesh and Bihar? There is no balance 
between North and South. As we have now 
divided Punjab into smaller States, I would 
request the Government to consider the 
proposal and allow Uttar Pradesh and also 
Bihar to be divided into smaller States so that 
there is parity between the northern States and 
the southern States because during the past 
fifteen years we have seen all the Prime 
Ministers in this country from Uttar Pradesh. 
We had three Prime Ministers and all of them 
have been from Uttar Pradesh, and if we 
continue with the same monolithic Uttar 
Pradesh, we will have Prime Ministers all the 
time from that State. Therefore, I would 
request that Uttar Pradesh and Bihar should 
also be divided. 

SHRI GULZAPJLAL NANDA : Sir, a brief 
reply from me would suffice. Points of 
criticism and objections raised in the course of 
the discussion have been very adequately 
answered by some of the Members of the 
House who spoke on this occasion. In fact, 
here it is not a question of the Opposition or 
this Party here. The points of view cut across 
party alignments. Sir, one would have thought 
that the reorganisation of the State of Punjab 
was an accomplished fact, that the Members 
would just proceed to deal with the provisions 
of the Bill before them. I do not think that I 
would be called upon to furnish any 

fresh justification for the principle and the, 
basis of this Bill. 

Some Members, it appeared to me, just 
looked at the Bill, paused and then looked 
back. Some of them received it with a heavy 
heart, some with a feeling of sorrow, almost 
nostalgia. Several Members raised the question 
as to what interest has this reorganisation 
served, who was benefited by it, what 
problems it has solved. With considerable 
emotion Dr. Gopal Singh said—I am just 
giving the essence of it—that it would not 
solve the language problem, that it could only 
result in the industrial belt of Punjab being 
separated from Punjab and the mineral rich 
area as well as the forest area going over to 
Himachal Pradesh and various other things. 
Now he conjured up a picture of Punjab as a 
shrunken Punjab and all the good things being 
taken away from it. I just leave it at that. It 
only shows contrary emotions being roused by 
this reorganisation. 

Criticism was levelled at us that we go on 
delaying and drifting and refusing to do the 
right thing till some kind of agitation is started 
and there is an outbreak of disorders. In this 
case, at any rate, it would not be a just 
accusation. The House is aware of the series of 
statements which I made here beginning with 
the 6th September. I have that before me. This 
statement was in the context of certain 
developments arising out of Sant Fateh Singh's 
intention to fast from September 10.   1 then 
said : 

"The whole question can be examined 
afresh with an open mind. The Government 
would be prepared to have further talks on 
the subject. We may hope that a cooperative 
solution wiH be discovered based on 
goodwill and a reasoned approach. The 
final test of the good of the various sections 
in conformity with the national interest 
should prevail. In these discussions, all 
unresolved matters can be taken up. For 
this, an atmosphere of goodwill and amity 
should be created." 

This meant one thing that we had come to 
the conclusion that the status quo could not 
last and fresh efforts had to be made to bring 
about a settlement 
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based on mutual agreement. I emphasised that 
aspect of a cooperative solution. The status quo 
was not likely to be accepted, I knew that, but 
there were other ways, keeping in view some of 
the points made now, some of the considera-
tions urged here, by Dr. Gopal Singh and 
others. I made very earnest endeavours myself 
towards that end but then they did not come to 
fruition and this division was inevitable. There 
was no escape from it. This decision was taken 
ultimately. This was all a peaceful process. This 
is something about which we should feel 
pleasure or heartened. Of course after that deci-
sion was made known there were some violent 
reactions but then a further question was asked 
: 'Why did we not do diis much earlier, in the 
earlier years ? Why did not Pandit Jawaharlal 
Nehru agree to it, why did he persist in resisting 
this demand and then his daughter, this Prime 
Minister, conceded this?' The answer was given 
by the hon. Akbar Ali Khan with reference to 
Hyderabad and die rationale of a composite 
Province was then very clear. What he said was 
that new forces arose. It was the impact of the 
new forces which made that change 
unavoidable. Reason always does not prevail. 
Pandit Jawaharlal^ reasons are still valid but 
meanwhile certain developments had taken 
place and there was an upsurge of emotions. 
They could not be disregarded. The solution 
which has emerged was evolved in full view of 
the objections, difficulties, problems and 
handicaps which it might create. What Dr. 
Gopal Singh pointed out was not lost sight of 
but one has to have a balanced structure and for 
that balance it became essential that there 
should be this division. Some Members 
ventured to peep into the future. There was an 
expression or a feeling or a hope of a demand: 
'Why not go back on this linguistic division of 
this country ? Why not divide this country into 
6 or 7 divisions T I think Shri Abdul Ghani said 
that. There were others who asked : 'Why not 
have IOI parts or units in this country ?' The 
analogy of the U.S.A. does not help us. There is 
one language there. The resources of even  
some  of  the   units 

there will be incomparably larger than 
anything that even the largest State can 
provide here. Then there is another 
consideration. We are a nation of course. We 
have done many things to weld the people of 
this country into one solid nation; yet we are 
aware of the fact, painfully aware, that there 
are fissiparous tendencies at work in thi* 
country. We cannot neglect them, cannot 
forget them or be oblivious of them. The 
language is all right but linguistic fanaticism is 
also there. The different units being created on 
the basis of language is a matter of 
administrativo convenience and there are other 
advantages also but if that becomes so much of 
an impetus that divisive forces are generated 
out of it further, then it is not a good thing for 
this nation. Anything which hampers the 
solidarity of this country will be good for 
nobody in this country. 

Let us now proceed, let our minds settle 
down to the new fact of the reorganisation. It is 
an act of faith. Let us hope and pray that each 
unit will carve out its destiny and secure for Ihe 
area a rapid progress and harmonious growth. 
The various units will cooperate among 
themselves, help one another in a spirit of 
neighbourliness, friendliness and goodwill. I 
have to say this, I have to emphasise this 
because there are apprehensions that things 
may be done and said which may pull us apart 
further and create further problems. I will take 
some of ihe points which have been made first. 
One asked: 'Why not have extended the 
President's Rule till the date of the next General 
Elections?' It might have been done but do we 
not know bow many people in Punjab and even 
in Haryana would have reconciled themselves to 
a postponement of the reorganisation itself till 
that date ? Very few. There may have been 
some but a large number were not prepared to 
wait and if the reorganisation could not he put 
off till that date, the President's Rule also could 
not be extended because you cannot bring in 
the new States into being and then not 
immediately bring in the democratic apparatus 
into function. Tlie Assembly had been kept 
alive for that purpose. The-efore to that there is 
that very good answer. 
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There were questions about the 1961 census 
and from that deductions were drawn and 
conclusions were drawn and suspicions were 
thrown about that this was not a purely 
linguistic approach, purely secular approach 
but it was tinged with communalism, infected 
with communalism. I do not know, I cannot 
say for everybody in that State whether the 
units or how many of them have been imbued 
with the idea of some kind of a communal 
spirit or communalism but so far as the 
Government is concerned, so far as we are 
concerned, how could there be even the 
remotest ground for suspicion for our taking 
any kind of communal view ? From the very 
beginning, the various statements made, the 
very reference to that Parliamentary 
Committee and its recommendations contained 
in its report brought out very clearly the basis, 
linguistic homogeneity, added to it being the 
question of cultural and linguistic affinities so 
far as the hill areas are concerned. In the terms 
of reference for the Boundary Commission we 
made that also perfectly plain, with nothing in 
doubt. The main basis was the linguistic basis 
for this reorganisation. If some people are not 
pleased with the fact that the starting point 
provided for the Punjab Boundary 
Commission was the 1961 Census, they may 
not be fully satisfied with that, but ,let them not 
attribute other kinds of considerations. So far 
as the Government is concerned, it had no 
other alternative. There had to be some starting 
point. Shall we take the 1931 Census ? That 
was what one Member suggested. Now it is 
too far away, and the next Census will be com-
ing later on. So the latest Census was kept in 
mind in the terms of reference. Actually they 
provided for something more than the 1961 
Census. It was made very clear that that need 
not be the only factor. There will be the ad-
ministrative considerations and other 
considerations bearing on the administrative 
needs of the States, and the 1961 Census was 
just one factor. Other things could have 
modified that. Therefore there cannot be any 
question that the Boundary Commission was 
completely tied down to the 1961 Census. 
Other relevant factors and considerations were 
imported into the terms of reference and 

the Boundary Commission had a very big 
latitude about it, and it could. 

"The Commission has to apply the 
linguistic principle with due regard to the 
census figures of 1961 and other relevant 
considerations,". 

I had stated that they applied the linguistic 
principle. Therefore, the linguistic principle 
was the main direction with due regard to the 
census figures of 1961. Here where is the 
ground for any feeling of dissatisfaction, any 
objection? The linguistic principle is the main 
direction, and the census figures of 1961 came 
io, but with this modification, this 
qualification, with due regard to other factors, 
whatever regard is due to them. Therefore, 
departures are permissible. The Commission 
may also take into account other factors, such 
as, administrative convenience, economic well-
being, geographical contiguity and facility of 
communications. In recommending 
adjustments, ordinarily there should be no 
break-up of the existing tehsils. Now therefore 
to come back to it again and again, as if some 
wrong had been perpetrated, I think that is not 
the way, that is not the approach which will 
create that feeling of reconciliation on the two 
sides to, as I said, the new fact. This is an act 
of faith. Let it be approached in the spirit of 
faith, and everybody is concerned with it. 

Then about Punjabi Suba. Why call this new 
unit "Punjabi Suba" ? Well, as a democracy, as 
a people we are free to change names. We can 
change our names also in this country. If I say 
I want to change my name, I can change it. But 
why should Punjab become "Punjabi Suba"? it 
is asked. It is asked, "How will it look if it 
were called Gujarati Suba or Marathi Suba or 
Bengali Suba?" Is there any Suba ? There is no 
such Suba. Now we are here in thjisi cauntry. 
There are so many languages in this country, 
and the language is derived from the name of 
the State. Gujarat is the name and there is the 
Gujarati language there. Therefore I think we 
should, let us, forget this altogether. 
Amendments have been tabled to the clauses 
in the Bill dealing with distribution of areas 
among the various units.    Now some people 
may 



6465        Punjab Reorganisation} [ RAJYA SABHA ] Bill, 1966 6466 

[Shri Gulzarilal Nanda.] have cast reflection 
on this Commission itself and its report.   There 
is no reason for that.    What interest has this 
Commission one side or another ? The Com-
mission has   erred,   some   people   have said.    
For every discrepancy they find, Uiey say that 
the Commission has erred. Would they have 
erred less if they had gone in line with the 
requirements of one State? They would have 
erred once more from tbe point of view of the 
other State.    In this manner could they have 
made it a more acceptable document ? So I 
think, so far as the provisions in the Bill for 
purposes of allocation  of areas between one 
unit and another are concerned, we should 
accept them without  demur.    We  may not  be  
satified. Himachal Pradesh may want Kalka.   
In the same manner Punjab may want some 
areas from Haryana.   If you want something 
from here, it will be another reorganisation.    
Well,    somebody    asked, "Have these parties 
agreed ?  Have they come to an   agreement   
among   themselves? Should they not be 
permitted to do  that ?" Well, it is not one 
person agreeing with    another, or one    group 
agreeing with another.   It has to be the State-—
the States concerned—as a State passing 
resolutions.   In that case nobody can come in 
their way. That will be the way,    no    other    
way,    no    kind    of a    warning,    no    kind    
of    an    agitation; that will be a wrong to  do.    
I should in all humility make it very clear that  
that  will be  a wrong  course  to adopt.    It will 
not help.    It will intensify and worsen our 
problems.    Therefore, let it be taken in good 
spirit, and let a constructive approach be 
adopted. Then there is the question of Chandi-
garh.   Well, I would put it on the same basis.   
We are having enough problems, enough 
headaches, enough things to do. Why should 
we have   another   Union territory in 
Chandigarh ? Some Member said that 
Chandigarh was made a Union territory so that 
I become Lord of Chandigarh.    Possibly it was 
not very seriously  meant,   but  it  was  said  
several times that we wanted to  exercise our 
authority over Chandigarh.   If the alternative is  
given   to  Haryana,  wiH  they agree?   Will 
they agree to giving it to Punjab ? Will Punjab 
agree in one case ? Will Haryana agree in the 
other case ? 

If they do not, then there is no unanimous 
recommendation of the Commission on this 
subject. If there was a unanimous 
recommendation, we would not have departed 
from it. Therefore, in the best interests of all 
concerned,, something has been done, and 1 
think this is the best thing to carry on till there 
is agreement between the parties. 

SHRI NARINDAR SINGH BRAR : You 
can do the right thing. You can reject the 
recommendation of the Commission and you 
can do the right thing. 

SHRI GULZARILAL NANDA: Right thing; 
if you were in Haryana what would be the 
right thing ? The right thing from Haryana's 
point of view is to give it to Haryana. I do not 
make any plea on behalf of this party or that 
party. We had a problem and for various 
reasons we thought that that was the best 
solution; otherwise also because another capital 
has to be created for another State. Here it is 
not a sort of  .   .   . 

SHRI  NARINDAR  SINGH  BRAR : 
We want justice and nothing more. 

SHRI GULZARILAL NANDA : Persuade 
those people. I am not saying that this is  .   .   . 

SHRI NARINDAR SINGH BRAR: 
Persuasion is not a proper thing. When the 
Government is there . . . 

SHRI GULZARILAL NANDA: I think 
arguments will not help because if we do 
something which will go nearer to the heart's 
desire of one party .   .   . 

SHRI  NARINDAR  SINGH   BRAR : 
You do the right thing. 

SHRI GULZARILAL NANDA : . .  . 
it injures more deeply another party. Right 
thing; this is the right thing; other wise we 
would not have done. We have done it because 
it is the right thing. 

SHRI U. S. DUGAL (Punjab): Am I to take 
it that everything that the Central Government 
does is always right ? 

SARDAR RAGHBIR SINGH PANJ-
HAZARI : Yes, certainly. 

SHRI U. S. DUGAL : If everything were 
right, then there would not be so much trouble. 
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SHRI GULZARJLAL NANDA: It may be as 

human beings when civil servants, Ministers 
consider the various problems and come to 
certain conclusions. These are political 
situations where one consideration militates 
against another and where a balance has to be 
struck as I said before. As long as our own 
conscience is clear and we feel convinced that 
we are doing it for the sake of the national 
good, it is the right thing. We believe it is an 
equitable arrangement and no question aises so 
far as we are concerned. If we have done a 
mistake it is a different thing but we have done 
the right thing as far as we could understand 
what was right and what was not right. 

About the question of drawing, of lots—that 
is, the provisions contained in Part III, I 
believe—various questions were raised. Now 
we have acted in a particular way. We cannot 
be entirely dogmatic about it that there cannot 
be a better way of doing it. When we con-
sidered this problem we thought that this was 
the best solution among the various alternatives 
before us. We had brought some proposals but 
we ourselves changed them in the Lok Sabha 
after the discussions. We had thought of 
constituting the Haryana Assembly with the 
help of the eight Members of the Legislative 
Council of the Punjab, transferring them to this 
Assembly, thinking that there must be that 
number; not less than sixty is the requirement 
of the Constitution. We had to fulfil that 
requirement and we thought that would be a 
way out. Well it was pointed out to us and we 
also felt, although article 4 of the Constitution 
will probably be met, although this will be 
accommodated within that, we thought why we 
should make it more vulnerable on the ground 
of the principle of direct election. May be that 
election from territorial constituencies may not 
be considered as direct election. So we thought 
why not let the number 54 stand and let us 
apply the protection afforded by article 4 for 
the purpose of that smaller number. We 
thought that .   .   . 

 

SHRI GULZARILAL NANDA : The hon. 
Member also must have read article 4. I have 
read it many times. And we have made use of it 
a number of times in the previous measures of 
reorganisation; in connection with Bombay and 
other places where reorganisation occurred we 
had recourse to this i article and it has given us 
no trouble. On that ground I feel very secure. 

Then   the   Legislative   Council   itself Well, 
I had .  .  . 
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SHRI GULZARILAL NANDA: This matter 

was raised in the Lok Sabha; it was raised here 
also. We have consulted the best legal opinion, 
apart from the fact that the reading of the 
Constitution is very clear to my mind. As you, 
Sir, pointed out, if there is an issue of 
Constitution we only go by our best judgment 
and our best judgment is that it is perfectly 
right. 

Then on the ques lion of Legislative 
Council itself, it was argued, why have it. I 
had a feeling personally also why when the 
State is reduced to this size we should have a 
Legislative Council. There it was in the 
Constitution. We could have changed that also 
but the general sense of the people concerned 
was that it should be retained. Well, like a 
number of other things, it is open to the new 
States to alter this. Let them alter it if they like. 
It is not that we are going to say that this is a 
fixed thing and it cannot be changed. 

Then the question of the Speaker was raised. 
Why have we kept a provision by which the 
Speaker will continue to function ? Now the 
Speaker can continue to function as long as he 
has the confidence of the House but I do not 
raise that technical issue. The point is, this was 
borrowed again from the previous 
Reorganisation Act. This had been done in the 
previous Act also. Therefore there was a 
tradition, there was a precedent and we 
followed that. It could be otherwise also but 
there was no reason to adopt a line different 
from what we have taken so far. Then this was 
reinforced by another argument against this 
provision : why not have the Chief Minister 
similarly ? But we have kept the Assembly 
while the Council of 

t[ ] Hindi transliteration. 

Ministers had been set aside. The Chief 
Minister resigned and that was how a new 
position arose whereby the President took over 
the functions of the Assembly. 

SARDAR RAGHBIR SINGH PANJ-
HAZARI: What about Members who belong 
to Chandigarh ? 

SHRI GULZARILAL NANDA:    Of 
course whichever Members from Haryana 
have been dropped, why did we not drop the 
Members from Chandigarh ? Well,. 
Chandigarh is a small place but that does not 
mean that everybody who has a name in 
Chandigarh must necessarily be dropped, 
because generally so far as the Council names 
are concerned it is either from the    territorial 

constituencies or they are elect-2 
P.M.    ed by   the   Members   of the 

Assembly. Although the addresses 
of those persons were there, it did not mean 
that their location could be just restricted to 
that area. 

SARDAR RAGHBIR SINGH PANJ-
HAZARI : But their names are in the voters' 
list. 

SHRI GULZARILAL NANDA : That is 
true. Well, if there was any provision, possibly 
it could have been otherwise. But in any case 
Chandigarh was not going to have an 
Assembly of its own. 

Then, the other question is that of Himachal 
Pradesh. I think the Members from Himachal 
Pradesh have done a very good work. I do not 
say there is anything wrong. They have 
influenced hon. Members here in their favour 
and it does not mean that I am not in favour of 
elevating that Union territory to the level of a 
State. Now, it is not something done offhand. 
There are various other Union territories also. 
There are various considerations which have to 
be kept in view. It has a very large revenue 
deficit and that part of Punjab, which has gone 
to them, although it has great economic 
possibilities, is also a deficit area. Now, one 
has to look at what is going to happen. I do not 
know, if I were a Member from that Union 
territory, whether I would just jump into this 
and say : "Let me have a State and take away 
all the several crores of rupees  from me."    
But  I do not say 
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anything as a final disposal of this question. It 
could not be done immediately in any case. 

Then, I come to the scale of representation. 
I can understand one may not be satisfied with 
what one gets and one might want more. Yes. 
Here I have got the figures and I need not take 
the time of the House by repeating all those 
figures. Even as it is, it is in a very favourable 
position in this respect. Take Lok Sabha, for 
example. Against 8,80,000 which is the 
general average, in this case it is 4.7 lakhs. As 
regards the Assembly, although their 
proportion will be diminished somewhat, it is 
going to be still in a much more favourable 
position than the other areas. Even with the 
present representation, Himachal Pradesh is 
entitled to one seat in Lok Sabha for every 4.7 
lakhs of population as against the all-India 
average of 8.8 lakhs. The proportion for the 
Assembly works out to 47,000 in Himachal 
Pradesh against 97,000 in Haryana and 
1,09,000 in Punjab. I think it is good enough. 

SHRI C. L. VARMA : There is a difference 
between hill areas and plains. 

SHRI GULZARILAL NANDA :   But 
there is a big differential in numbers and in 
ratio. It cannot be considered that we have 
treated the hill areas in the same way as other 
areas. That is why this weightage has been 
given. Another important point is .   .   . 

DR. ANUP SINGH : May I ask one 
question about the Haryana Assembly ? The 
number which is going to be included in the 
Bill is 54, whereas the Constitution requires it 
to be not less than 60. How is that situation to 
be met 7 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I think he has already replied to 
that point. You were not here.    You please go 
ahead. 

SHRI GULZARILAL NANDA :   But 
he is here now in time for another point and 
that is about the lots, by which he is affected. 
Now, why did we not have all the names and 
no lots ? The hon. Member, Diwan Chaman 
Lall, is not here.    He says that he came to 
meet 

me and I was not in my house, but he forgets 
that he came to me when I was in my room 
and we had a long talk on various things. 
Possibly he forgot about this. Then, I do not 
know whether I should bring out all the effort 
that I made to secure the content of hon. 
Members being put in one place or the other, 
so that this lot business could be avoided. I did 
try it and I approached Diwan Chaman Lall 
and the hon. Member there also I approached. 

 
SHRI GULZARILAL NANDA : If there is 

no opposition to lots being taken, then I have 
nothing to answer. The fact is there are two 
Members from Haryana in the first category 
who have their names in Haryana. Now, we 
can have only one in this category. Now, one 
of them has to be chosen. Let us be clear again. 
There is some kind of apprehension that 
henceforth someone will be in Haryana and 
someone will be in Punjab. It is no such thing. 
The word used is "deemed". We have to see 
this and we have to distribute this number. The 
same Members continue, but because of the 
allocation they have to be provided here or 
there. It is just a national arrangement. If a 
Member, as a result of taking a lot, is assigned 

t[ ] Hindi transliteration. 
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to Haryana, he should not be afraid of it, 
saying that the Haryana people may not want 
him. Well, next time they may choose him or 
not. There is no need for him to depend upon 
these persons. He can give his name from any 
part of the State or any other State. He will be 
elected from that area. He does not depend 
upon them. Therefore, let there be no fear on 
that account. After all when particularly 
Diwan Chaman Lall felt that there should be 
only one Punjab, he should not be afraid of 
being either here or there. For him there 
snould be no such thing. 

Now, I come to the question of common 
links. I would like to remove a 
misunderstanding about it. Why is it 
understood as if the persence of common links 
is a kind of detraction ? There is throughout the 
wholeness of the units. We have decided, 
when we introduced this institution of Zonal 
Councils to have more and more links, to have 
more and more collaboration, because on the 
one side for certain purposes or reasons there 
have to be separate units and on the other side 
for the purpose of national solidarity and unity 
there have to be more and more links. That is 
one reason. Another point is this. Do these 
links help or hinder the interests of s particular 
unit? Do they affect them adversely? Do we 
simply fight shy of being anywhere near one 
another or of having anything in common ? 
There is partition between brothers and then 
should there be nothing in common at all ? 
Why is that kind "of doubt ? Coming to the 
units, each one of them, I will explain about 
the High Court. Immediately there was no 
other way. We have to continue this. Anybody 
wiH recognise that you cannot immediately 
put it up. You will have enough time to do 
that. I will not recommend it now. Later on let 
the States do whatever they want to do. 

I have a few points more. There is the 
Bhakra dam. Somehow the Central 
Government can do the defence of the 
country, the Central Government can attend to 
the finances of the country and if the Central 
Government   comes into 

the picture for the sake of doing something 
more effectively, efficiently because of the 
bigness of the project,, because of the several 
units involved, why should you object to it ? 
Somebody says let Punjab go On doing it in 
this way; the others do not permit it. For the 
purpose of harmonious operation of it there is 
no other way. 

Then about the universities and the various 
units, these units should be given two or three 
years as the reorganisation takes place. 
Meanwhile the two different units try to 
develop their own institutions. But if suddenly 
you have a break—the institutions as they are 
to serve the whole of the State, this part and 
that part—if you cut them, there are excessive 
facilities in one and deprivation of them in the 
other. It serves no purpose at all. I do not want 
to go into details. In some cases it has been 
specified that some things can be done even 
before the appointed day, some things will be 
done within a year, like that it has been there. 
You can do it more quickly, more speedily 
also. The Wakf Board—it was the hon. 
Member's point—it is already provided for 
generally. For the Gurdwara it is yet to be 
done. As there is an all-India legislation for 
this,—Wakf Board—it was not necessary, 

I take leave of you, Mr. Vice-Chairman, 
and conclude. I might have other feelings in 
my mind, but I would not do that. Again very 
briefly I would plead with the Members of 
Punjab, Haryana and Himachal Pradesh that 
they will still continue fo function and live as 
brothers and jointly try to improve the assets 
in the new State which they have got. Thank 
you. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The question is : 

"That the Bill to provide for the re-
organisation of the existing State of Punjab 
and for matters connected therewith, as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 
THE VICE-CHAIRMAN (SHRI M. P. 

BHAROAVA): We shall now take up the clause 
by clause consideration of the Bill. 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHAROAVA) : There are five amendments. I 
would request the hon. Members to be brief in 
their remarks in moving the amendments. 

SHRI GULZARILAL NANDA : Remarks 
have already been made on both sides.   Let 
there be no remarks. 

[THE DEPUTY CHAIRMAN in the Chair.] SHRI 

ABDUL GHANI : I move : 
1. "That in sub-clause (b) of clause 

2, for the words and figures 'the 1st 
day of November, 1966' the words 
tnd figures 'the 1st day of March, 
1967' be substituted." 

SHRI U. S. DUGAL : I move : 

2. "That is clause 2, for sub-clause 
(m), the following be substituted, 
namely :— 

'(m) "successor State", in relation to the 
existing State of Punjab, means the State 
of Punjab or Haryana, and includes also 
the transferred territory;'." 

SHRI ABDUL GHANI : I move : 

3. "That in sub-clause (n) of clause 
2, for the words 'Union territory of 
Himachal Pradesh' the words 'State of 
Himachal  Pradesh'  be substituted." 

SHRI NARINDAR SINGH BRAR : I move 
: 

40. "That at page 2, lines 15-16, the 
words 'the Union in relation to the Union 
territory of Chandigarh and' be deleted." 

The questions were proposed. 
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THE DEPUTY CHAIRMAN : Mr. Dugal, 

please be very brief and De relevant to the 
amendment only. 

SHRI U. S. DUGAL : I have four or five 
amendments which are quite indentical. So 
with your permission, if you agree, I would 
say that we take them together. They are Nos. 
2, 4, 5, 6, 8, 9 and 10. 

THE DEPUTY   CHAIRMAN :    But 
we are on clause 2. You can comment on 
them if you want. You need not speak on 
them again later. 

SHRI U. S. DUGAL : Madam, the hon. 
Home Minister was pleased to declare in the 
Lok Sabha and in the Rajya Sabha about the 
formation of a Boundary  Commission  whose 
terms,  I 

may say, are ambiguous and they were based 
on the 1961 census which was based 
completely on a communal basis. The original 
formula which has been accepted by the Rajya 
Sabha and the Lok Sabha not been taken into 
consideration. 

I might further add that it had already been 
decided to include Chandigarh in the Punjabi 
Suba because Sardar Niranjan Talib, a member 
of the Punjab Assembly, was already sitting 
from Chandigarh in the Punjabi region. Since 
the terms of reference are ambiguous, the 
Boundary Commission in fact could not be 
impartial. So, my submission is this that justice 
should be done and various other places where 
there are predominantly Punjabis, should be 
taken into the Punjabi Suba. 

SHRI GULZARILAL NANDA : Madam, I 
need not take up the time of the House in 
repeating what I have just now said. I have 
nothing more to add because no fresh point 
has been made. 

 
THE DEPUTY CHAIRMAN :    The 

Minister had already replied. 

SHRI C. L. VARMA : I have got the 
amendment. 

THE DEPUTY CHAIRMAN : Which one ? 
SHRI C. L. VARMA : Number 40. 
THE       DEPUTY       CHAIRMAN : 

Rather, yours is No. 41. 
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THE DEPUTY CHAIRMAN :    The 

question is : 

1. "That in sub-clause (b) of clause 2, 
for the words and figures 'the 1st day of 
November, 1966' the words and figures 'the 
1st day of March, 1967' be substituted." 

The motion was negatived. 

SHRI U. S. DUGAL : Madam Deputy 
Chairman, I wish to withdraw my amendment 
No. 2. 

*Amendment No. 1 was, by leave, 
witlidrawn. 

THE DEPUTY CHAIRMAN :    The 
question is : 

3.'That in sub-clause (n) of clause 2, for 
the words 'Union territory of Himachal 
Pradesh' the words 'State of Himachal 
Pradesh' be substituted.". 

The motion was negatived. 

THE DEPUTY CHAIRMAN : The question 
is : 

4.'That at page 2, lines 15-16 the words 
'the Union in relation to the Union territory 
of Chandigarh and' be deleted." 

The motion was negatived. 

THE DEPUTY CHAIRMAN : The question 
is : 

"That clause 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3—Formation of Haryana State 

SHRI U. S. DUGAL: Madam, I move : 
4. "That in clause 3, for item (a) 

of sub-clause (1), ihe following be 
subs'ituted, namely :— 

'(a) Hissar excluding Sirsa tah-sil, 
Tohana Sub-tahsil and Ratia. Block, 
Rohlak, Gurgaon, Karnal excluding 
Sahabad Police Station and Guhla sub-
tahsil and Mahendragarh districts;'." 

5. "That in clause 3, for item (c) 
of sub-clause (1), the following be 
substituted, namely :— 

*For text of the amendment, vide col. 6475 
supra. 
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[Shri U. S. Dugal.] 
'(c) Ambala excluding Sadar Police 

Station, Jagadhri and Narain-garh tahsils 
of Ambala districts;'." 
6. "That in clause 3, items (d) and 

(e) oi sub-clause (1) be deleted." 
8. "That in clause 3, for sub-clause (3),    

the    following    be    substituted, namely :— 
'(3) The territories referred to in 

clause (c) of sub-section (1) shall form a 
separate district to be known as Ambala 
district in the State of Haryana.' " 

SHRI  ABDUL  GHANI:   Madarn,   I move: 
7. "That in clause 3, after item (c) 

of sub-clause (1), the following item 
be inserted, namely :— 

'(/) Fazilka tahsil of Ferozepur 
district*." 

The questiotis were proposed. 
SHRI U.   S.   DUGAL :    Madam,   I have 

already said what I had to say. 
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THE DEPUTY CHAIRMAN :    The 
question is : 

"That clause 3 stand part of the Bill." 

The motion was adopted. Clause 3 was 
added to the Bill. 

Clause A—Formation    of   Union    territory of 
Chandigarh 

SHRI U.   S.   DUGAL:    Madam,   I move : 
9. "That for the existing clause 4, the 

following be substituted, namely : 
'4. On and from the appointed day, 

Chandigarh comprising of the territories 
of Manimajra and Manauli Kanungo 
circles of Kharar tahsil of Ambala 
district in the existing State of Punjab as 
are specified in the Second Schedule 
shall form part of the State of Punjab 
(Punjabi Suba) and the city of 
Chandigarh shall be the capital of the 
State of Punjab."" 

The question was proposed. 
SHRI U. S. DUGAL : Madam, I withdraw 

my amendment. 
* Amendment No, 9  was, by    leave, 

withdrawn. 
THE DEPUTY CHAIRMAN :    The 

question is : 

"That clause 4 stand part at the Bill." 

The motion was adopted. Clause 4 
was added to the Bill. 

Clause   5—Transfer  of   territory    from 
Punjab  to Himachal Pradesh 

SHRI NARINDAR   SINGH   BRAR : 
Madam, I move : 

47. "That at pages 3 and 4, lines 34 to 36 
and 1 to 10, respectively, be deleted." 

The question was put and the motion was 
negatived. 

THE DEPUTY CHAIRMAN :    The 
question is: 

•For    text of the amendment, vide col. 
6487 supra. L124RS/66—\ 

"That clause 5 stand part of   the Bill." 

The motion was adopted. 

Clause 5 was added to the Bill. 

Clause 6—State of Punjab and territorial 
divisions thereof 

SHRI U. S. DUGAL:    Madam,    I move : 

12. "That in sub-clause (1) " of 
clause (6), for the words 'other than 
those specified in sub-section (1) of 
section 3, section 4 and sub-section 
(1) of section 5' the words 'other 
than those included in the territories 
of Haryana and Himachal Pradesh 
along with Ganganagar district of the 
State of Rajasthan' be substituted." 

SHRI ABDUL GHANI:  Madam,    I move : 
13. "That in sub-clause (2) of 

clause 6, for the words 'Rupar dis 
trict' the words 'Fatehgarh Sahib dis 
trict' be substituted." 

SHRI  U.   S.   DUGAL:   Madam,   I move : 

14. "That in clause 6, after sub 
clause (2), the following sub-clause 
be inserted, namely :— 

'(3) On and from the appointed day, 
the name of the State of Punjab shall be 
"Punjabi Suba".'" 

The questions were propossd. 

 



   6489 Punjab Reorganisation [RAJYA SABHA ] Bill, 1966 6490 

 



6491 Punjab Reorganisation [10 SEP. 1966] Bill, 1966 6492 

 
SHRI U. S. DUGAL : Madarn, I beg leave 

to withdraw my amendment No. 12. 
'Amendment No.  12 was, by leave, 

withdrawn. 

THE DEPUTY CHAIRMAN :    The 
question is : 

13. "That in sub-clause (2) of 
clause 6, for the words 'Rupar district' 
the words 'Fatehgarh Sahib dutrict' be 
substituted. " 
The motion was negatived. 
THE DEPUTY CHAIRMAN : The question 

is : 

14. "That in clause 6, after sub 
clause (2), the following sub-clause 
be inserted, namely :— 

'(3) On and from the appointed day, 
the name of the State of Punjab shall be 
"Punjabi Suba".'" 

The motion was negatived. 

SHRI U. S. DUGAL : Madam, I have not 
spoken on it and it is lost. I only spoke up to 
amendment No. 10, and not 14. 

THE DEPUTY CHAIRMAN : I am sorry. I 
did not know that you wanted to apeak. 

•For text of the amendment, vide col. 6488 
supra. 

SHRI U. S. DUGAL : Through you I would 
request the hon'ble Home Minister to give me 
a definite reply whether my request is going to 
be agreed to or not. This is the only change. 

THE DEPUTY CHAIRMAN : The Minister 
has already replied that he il not accepting any 
of these amendments. 

SHRI U. S. DUGAL : If this simple request 
of ours is not acceptable, I would stage a 
walk-out. 

(At this stage hon'ble Shri U. S. Dugal 
and Shri Narindar Singh Brar left the 
House) 

SOME HON. MEMBERS : Here, here. 

THE DEPUTY CHAIRMAN : I do not 
think any remarks are necessary from this 
side. Let us move on in the proper 
parliamentary fashion. Now, I put clause 6 to 
the vote. 

The question is : 

"That Clause 6 stand part of th* Bill." 

The motion was adopted. 

Clause 6 was added to the Bill. 

Clause 7—Amendment of the First Schedule  
to  the  Constitution. 

SHRI V. M. CHORDIA : Madarn : I move : 
50. "That at page 5,_ after line 36, 

the following be inserted; namely : — 
'18. Himachal Pradesh : The 

territories .specified in sub-section (1) of 
section 5 of the Punjab Reorganisation 
Act, 1966.'" 

51. "That at page 6, lines 3 to 8 
be deleted." 

(The amendments also stood In thf names 
of Sarvashri C. L. Varma and Sundar Singh  
Bhandari) 

the questions were proposed. 
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THE DEPUTY CHAIRMAN : Would you 

like to reply ? 

SHRI GULZARILAL NANDA : Nothing 
more than what I have already said. 

THE  DEPUTY   CHAIRMAN:   The 
question is : 

50. "That at page 5, after line 36, 
the following be inserted, namely :— 

'18. Himachal Pradesh : The territories 
specified in sub-section (1) of section 5 
of the Punjab Reorganisation Act, 
1966.'" 

The motion was negatived. 

THE DEPUTY CHAIRMAN :    The 
question is : 

51. "That at page 6, lines 3 to 8 
be   deleted." 

The motion was negatived. 

THE DEPUTY CHAIRMAN : The question 
is : 

"That clause 7 stand part of the Bill." 

The motion was adopted. 

Clause 7 was added to the Bill. 

Clause 8 was added to the Bill. 

Clause   9—Amendment   of   the  Fourth 
Schedule  to  the  Constitution 

SHRI V. M. CHORDIA :  Madam, I move : 

53. "That at page 6, after line 29, the 
following be inserted, namely ;— 

*22. Chandigarh ...   IV* 

55. "That at page 6, line 34, for the 
figure '228' the figure '229' be 
substituted." 

{The amendments also stood in   the name of 
Shri Sundar Singh Bhandari.) 

The questions were propoMd. 

 
SHRI V. M. CHORDIA : I beg leave of the 

House to withdraw my amendment Nos. 53 
and 55. 

*The amendments were, by leave, 
withdrawn. 

THE DEPUTY CHAIRMAN : The question 
is : 

"That clause 9 stand part of the Bill" 

The motion was adopted. 

Clause 9 was added to the Bill, 

Clauses 10 to 12 were added to the Bill. 

•For text of the amendments, vide cols. 
6493.6494 supra. 
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Clause 13—Provisions as to Legislative 
Assemblies 

SHRI ABDUL GHANI: I move : 
20. "That in sub-clause (1) of clause 13, 

for the word 'fifty-four' the word 'fifty-six* 
be substituted." 

SHRI V. M. CHORDIA : I move : 

56. "That at page 7, line 25, for the 
word 'fifty-four' the word 'seventy' be 
substituted." 

57. "That at page 7, lines 25-26, for the 
word 'eighty-seven' tbe word* 'one hundred 
and twenty-two' be iuo-itituted." 

58. "That at page 7, line 31. for the 
figures and words '4A. Haryana . . . 54' the 
figures and words '4A. Haryana ... 70' be 
substituted." 

(The amendment Nos. 56, 57 and 58 also 
stood in the name of Shri Sundar Singh 
Bhandari.) 

Th: questions were proposed. 
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THE DEPUTY CHAIRMAN:    The 
question is : 

56. "That at page 7, line 25, for 
the word 'fifty-four' the word 'seven 
ty' be substituted." 
The motion was negatived. 

THE  DEPUTY  CHAIRMAN :    The 
question is : 

57. " That at page 7, lines 25-26, 
for the word 'eighty-seven' the words 
'one hundred and twenty-two' be sub 
stituted." 
The motion was negatived. 

THE DEPUTY CHAIRMAN :    The 
question is : 

58. "That at page 7, line 31, for 
the figures and words '4A. Haryana 
.... 54' the figures  and words '4A. 

Haryana-------70' be substituted." 
The motion was negatived. 
THE DEPUTY CHAIRMAN :    The 

question is: 

20.    "That in   sub.clause    (1)  of 
clause   13,  for   the   word   'fifty-four' the 
word  'fifty-six' be substituted." The motion 
was negatived. 
THE DEPUTY CHAIRMAN :    The 

question is : 
'That clause 13 stand part of tht Bill." 

The motion was adopted. clause  13, for the 
word    fifty-four' Clauses 14 and 15 were 
added to the BUI. 

THE DEPUTY CHAIRMAN : Thcit is an 
amendment for a new clause 15A. 

New Clause ISA 

SHRI V. M. CHORDIA : I move : 

59. "That at page 8, after line 28, the 
following new clause be inserted, namely : 

*15A(l)(a) The sixteen persons 
specified in the Seventh Schedule who 
are members of the Legislativt Council of 
the existing State of Punjab shall on and 
from the appointed day, become 
members of the Legislative Assembly of 
the State of Haryana. 

(2) The remaining thirty-five persons 
who are members of tht Legislative 
Council of the existing State of Punjab 
shall on and from the appointed day 
become members of the Legislative 
Assembly ot tht State of Punjab.' " 

(The amendment also    stood in    the name 
of Shri Sundar Singh Bhandari.) 
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THE DEPUTY CHAIRMAN :    The 
question is : 

59. "That at page 8, after line 28. 
the following new clause   be   inserted, 
namely : 

'15A(l)(a) The sixteen persons 
specified in the Seventh Schedule who 
are members of the Legislative Council 
of the existing State of Punjab shall on 
and from the appointed day, become 
members of the Legislative Assembly of 
the State of Haryana. 

(2) The remaining thirty-five persons 
who are members of the Legislative 
Council of the existing State of Punjab 
shall on and from the appointed day 
become members of the Legislative 
Assembly of the State of Punjab.'" 

The motion was negatived. 

t[ ] Hindi transliteration. 

Clauses 16 and 17 were added to tht Bill. 

Clause 18 Speakers   and   Deputy Speakers 
SHRI V. M. CHORDIA : I move : 

60. 'That at page 9, for the existing 
clause 18, the following be substituted, 
namely : 

'18. (1) As soon as may be after the 
appointed day, the Legislative Assembly 
of Haryana shall choose a member of that 
Assembly to be the Speaker of that 
Assembly and another remember of that 
Assembly to be the Deputy Speaker of 
that Assembly. 

(2) As soon as may be after the 
appointed day, the Legislative Assembly 
of Punjab shall choose a member of that 
Assembly to be the Speaker of that 
Assembly and another member of that 
Assembly to be the Deputy Speaker of 
that Assembly'." 

(The amendment also stood in    the name 
of Shri Sundar Singh Bhandari.) 
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THE DEPUTY CHAIRMAN :    The 
question is : 

60. "That at page 9, for the existing 
clause 18, the following be substituted 
namely : 

'18. (1) As soon as may be after the 
appointed day the Legislative Assembly 
of Haryana shall choose a member of 
that Assembly to be the Speaker of that 
Assembly and another member of that 
Assembly to be the Deputy Speaker of 
that Assembly. 

(2) As soon as may be after the 
appointed day, the Legislative Assembly 
of Punjab shall choose a member of that 
Assembly to be the Speaker of that 
Assembly and another member of that 
Assembly to be the Deputy Speaker of 
that Assembly.' " 

The  motion  was  negatived. 

THE DEPUTY CHAIRMAN : The question 
is : 

"That clause 18 stand part of (he Bill." 

The motion was adopted. 

Clause 18 was added to the Bill 

Clause 19 was added to the Bill. 

Clause 20—Legislative Council of Punjab 
THE DEPUTY CHAIRMAN :    The 

two amendments to this clause are both 
negative amendments. Therefore I shall put 
clause 20 to vote. 

SHRI V. M. CHORDIA : I am not moving 
the amendments, but I want to speak on both 
the amendments simultaneously. 
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THE DEPUTY   CHAIRMAN :   The 

question is : 

"That clause 20 stand part of the Bill." 

The motion was adopted. 

Clause 20 was added to the Bill. 

Clauses 21  to 24 were added to the Bill.     
. 

Clause 25—Delimitation of constituencies 

SHRI C. L. VARMA : I move : 
68. "That at page 12, lines 17-18, the 

words 'existing boundaries of administrative 
units' be deleted." 

 
SHRI C. L. VARMA : I beg leave to 

withdraw my amendment No.  68. 

*Amendment No. 68  was, by leave, 
withdrawn. 

*For text of the    amendment, vide col. 
6503 supra. 

THE DEPUTY CHAIRMAN : The question 
is ; 

"That clause 25 stand part of the Bill." 
The motion was adopted. 

Clause 25 was added to the Bill. 
Clauses 26 to 28 were added to the Bill. 

Clause 29—Common   High Court   for 
Punjab, Haryana and Chandigarh 

THE DEPUTY CHAIRMAN : There 
is an amendment. 

SARDAR RAGHBIR SINGH PANJ-
HAZARI : Before that I raise a point of order, 
because this clause 29 is ultra vires the 
Constitution of India and because it says in 
sub-clause 29. (2) : 

"The expenditure in respect of salaries 
and allowances of the Judges of the 
common High Court shall be allocated 
amongst the Staets of Punjab and Haryana 
and the Union in such proportion as the 
President may, by order, determine." 

Now this provision runs counter to the 
provision in article 231 of the Constitution of 
India inasmuch as the common High Court 
contemplated in this Bill will be in the Union 
territory of Chandigarh. As such the 
expenditure in subclause 29. (2) should be met 
from the Consolidated Fund of India, and not 
met from the Funds of the States of Punjab 
and Haryana also. 

 

THE DEPUTY CHAIRMAN : There is also 
an amendment on this, but the mover is not 
here. 
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SHRI      GULZARILAL      NANDA: 
There is no question, of anything being ultra 
vires because, so far as the expenditure is 
concerned, the expenditure will be met by the 
Central Government and that is not a matter 
which is a matter of nay constitutional 
violation. I think the provision that has been 
made here is subject to the same protection 
which we get from aricle 4. 

SARDAR RAGHBIR    SINGH PANJ-
HAZARI : In this question, Madam . .. 

THE DEPUTY CHAIRMAN : After the 
Minister has spoken. 

SARDAR RAGHBIR   SINGH   PANJ-
HAZARI: I still raise my point of order. 

THE   DEPUTY   CHAIRMAN :    It 
cannot be now.    Earlier you have had 

your say and the Minister had his say. Now I 
put clause 29 to the vote. 

The question is : 

"That clause 29 stand part of the Bill." 

The motion  was adopted. 

Clause 29  was added to  the Bill. 

SHRI ABDUL GHANI : Can we not raise a 
point of order ? 

THE DEPUTY CHAIRMAN : What point 

of order ? This is a constitutional matter in 
which the Chair is not concerned. The 
Minister has replied and there can be no point 
of order after that. I have already put the 
clause to vote and it has been adopted. 
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Clause 30 way added to the Bill. 

Clause 31—Special provision relating to Bar 
Council and Advocates 

SHRI C. L.   VARMA:    Madarn,   1 move : 

69. "That at page 14, lines 32-33, the 
words 'and Himachal Pradesh' be deleted." 

 
The question was proposed. 

SHRI   GULZARILAL   NANDA:    I am 
not accepting the amendment. 

THE DEPUTY CHAIRMAN :    Are 
you    pressing    the    amendment,    Mr. 
Varma? 

SHRI C. L. VARMA : 1 beg leave of the 
House to withdraw my amendment. 

* Amendment No.  69  was, by leave, 
withdrawn. 

THE DEPUTY CHAIRMAN :    The 
question is : 

"That clause 31 stand part of the Bill." 

The motion was adopted. 

Clause 31 was added to the Bill. 

Clauses 32 to 47 were added to the Bill. 

Clause 48—Land and  Goods 

SHRI   ARJUN  ARORA :   Madam.   1 move 
: 

71. "That at page 20, lines 11-12, for the 
words 'pass to the State of Punjab' the 
words 'be distributed among the three 
successor States on the basis of their 
population' be substituted." 

*For text of the amendment,    vide col. 
6507 supra. 

KUMARI SHANTA VASISHT : Madam, I 
move: 

72. "That at page 20, lines 11-12, for the 
words 'pass to the State of Punjab' the 
words 'pass to the successor States on the 
basis of respective population :' be 
substituted." 

(The amendment also stood in the names of 
Dr. Salig Ram and Shri Jagannath Prasad 
Pahadia.) 

Th; questions were proposed. 

SHRI ARJUN ARORA : Madarn, my 
amendment relates to clause 48 of the Bill. 
This clause 48 is part of Part VI relating to 
apportionment of assets and liabilities. 

The clause, as drafted and presented by the 
Home Ministry, says : 

"(1) Subject to the other provisions of 
this Part, all land and all stores, articles and 
other goods belonging to the existing States 
of Punjab shall,— 

(a) if within that State, pass to the 
successor State in whose territories they 
are situated; or 

(b) if outside that State, pass to the 
State of Punjab :" 

This is the relevant portion. I have no 
objection whatsoever to part (a) where it says 
that the land, stores, articles and other goods 
belonging to the existing State of Punjab shall, 
if within that State, pass to the successor State 
in whose territories they are situated but I 
object to sub-caluse (b) which says that if they 
are ou'side that State, they shall pass to the 
State of Punjab. My amendment seeks to 
correct this and it says that the words "pass to 
the State of Punjab" be substituted by the 
words "be distributed among the three succes-
sor States on the basis of their population". I 
do not know how the Home Ministry which 
was obviously assisted by the Law Ministry 
has proposed such an unjust distribution of die 
assets of the existing State of Punjab by saying 
that anything outside the State of Punjab shall 
go only to one of the three successor States. 
Now the Home Minister, if not the Home 
Minister at least the  Minister of State  in  the 
Ministry 
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of Home Affairs, knows the civil law. He 
probably knows the law of inheritance which 
lays down that the assets are to be distributed 
among all the successors. Why do you, 
therefore, provide that one particular asset will 
be distributed among the three successors 
while the other part of the assets will go only 
to the elder brother ? 

DR. GOPAL SlNGH : The law of 
primogeniture. 

SHRI ARJUN ARORA : The law of 
primogeniture is a feudal law. Dr. Gopal 
Singh, of course, belongs to the feudal society, 
if not a slave society. 

DR. GOPAL SINGH : You belong to the 
feudal society. 

SHRI ARJUN ARORA : He says he belongs 
to the feudal society. 

DR. GOPAL SINGH : I said you belong to 
the feudal society. 

SHRI ARJUN ARORA : Not I; I belong to a 
modern socialist society. 

THE DEPUTY    CHAIRMAN:    Be 
brief; this is an amendment. 

SHRI ARJUN ARORA : Madam, 1 must 
meet the interruptions. The law of 
primogeniture is a feudal law under which the 
eldest son of the Rajah inherited the crown. I 
believe that Mr. Nanda is a good socialist 
Congressman; he does not belong to the feudal 
society and I hope he does not want to make 
the elder brother the successor of all the 
property or most of the property. So what has 
been said about the distribution of land, stores 
and other things within the State of Punjab 
should in equity be applied to land, stores and 
other things—and liabilities also if any—
which are outside the State. I hope the Home 
Minister will accept this amendment of mine 
which is based on well-accepted principles of 
equity and Justice and which corresponds to 
the law of inheritance which is in force in the 
country. I must say, Madam, I am not partial to 
any part of the Punjab. 

SHRI  ABDUL  GHANI :     Although you 
are a Punjabi. 

SHRI ARJUN ARORA : I am not a Punjabi; 
Punjab is my sasural. If at all, I am partial to 
Punjab but even amongst relations I believe in 
the principles of equity and justice and I 
earnestly urge upon the Home Minister to ac-
cept my amendment. 

KUMARI SHANTA VASISHT: I have also 
the same amendment as that of Mr. Arora. As I 
said earlier aho, the assets and liabilities 
should be divided according to the population 
of each successor State. The lands, goods and 
other articles that belong to the Punjab State 
now should be divided on the basis of 
population among Haryana, Punjab and 
Himachal area and I think this is very 
important. This Bill has been framed in a very 
great hurry and the Committee had the big 
problem of dividing the assets and liabilities 
amongst the various States. Since many small 
mistakes would be noticed I urged upon the 
hon. Minister to kindly examine all these things 
and see that proportionally on the basis of 
population all the successor States get these 
assets. 

AN. HON.  MEMBER :   It is a very sensible 
suggestion. 

 

SHRI GULZARILAL NANDA : Taking the 
various clauses of this Part together, the 
answer to the questions raised is available in 
Part VI, if we read one clause along with 
several others. I may inform the hon. Member 
that there is clause 54 regarding public debts. 
Now, the public debts will be the debt of the 
States of Punjab Now, if one sees only this 
clause then he would see as if all the debts are 
to be apportioned to Punjab. There are further 
arrangements. When something is 
immediately taken over by one of the units, 
then further arrangements are made as to how 
it has to be apportioned later on.   Similarly, in 
this case 
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there is a proviso to clause 48 for the purpose 
of the distribution of stores, articles and goods, 
i.e., the Central Government may issue such 
directions as it thinks for a just and equitable 
distribution of the goods. In the first stage it is 
supposed to pass to the State of Punjab. Later 
on it is for distribution, etc. Now, there are 
other clauses, viz., 64 and 65. By agreement 
any claim can be made and settled by the 
States concerned, under clause 64. Under 
clause 65, within three years there is an ar-
rangement for equitable distribution. It is not 
intended that these buildings or lands or other 
things, which may be outside the State, are 
going to pass to and remain with Punjab. It is 
intended that tbey have to be redistributed on 
equitable lines and for that the Central Gov-
ernment is ultimately responsible. 

THE DEPUTY CHAIRMAN : Mr. Arora, 
are you withdrawing your amendment ? 

SHRI ARIUN ARORA : The Home 
Minister ... 

THE DEPUTY CHAIRMAN : After the 
Minister's reply, no question is permitted. Are 
you withdrawing your amendment No.  71 ? 

SHRI ARIUN ARORA : The Minister's 
reply is not clear. 

THE DEPUTY CHAIRMAN : It is not a 
proper procedure after the amendment has 
been replied to. 

SHRI ARJUN ARORA : If he gives an 
assurance, I will withdraw it. 

SHRI GULZARILAL NANDA: There is 
my assurance. 

SHRI ARIUN ARORA : If he accept my 
amendment in spirit  ... 

SHRI     GULZARILAL     NANDA That 
is there. 

SHRI ARJUN ARORA :  Madam, beg 
leave to withdraw my amendmenl 

'Amendment No. 71  was, by leav. 
withdrawn. 

KUMARI SHANTA VASISHT : On his 
assurance, I withdraw my amendment. 
Madam, I beg leave to withdraw my 
amendment. 

"Amendment No. 72 was, by leave, 
withdrawn. 

THE DEPUTY CHAIRMAN :    The 
question is : 

"That clause 48 stand part of the Bill." 

The motion was adopted. 

Clause 48 way added to the Bill. 

Clauses 49 to 53  were added to the Bill. 

Clause 54—Public debt 

SHRI ABDUL GHANI : Madam,    I move : 

73. "That at page 24, line 20, after the 
word 'for' the words 'Irrigation Projects  
including' toe  inserted." 

74. "That at page 24, line 36, after the 
words 'expenditure on' the words 'Irrigation 
Projects including' be inserted." 

The questions were proposed. 
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Madam, I beg leave to withdraw my 
amendments. 

* Amendments Nos. 73 and 74   were, by 
leave, withdrawn. 

THE DEPUTY   CHAIRMAN :   The 
question is : 

"That clause 54 stand part of the 
Bill." 

The motion was adopted. 
Clause 54 was added to the Bill. 

Clauses 55 to 66 were added to the Bill. 

Clause  67—Provisions  as  to  certain 
Corporations 

SHRI V. M. CHORDIA : Madam,   I move 
: 

75. "That at pages 29 and 30, lines 36 
to 38 and 1 to 27, respectively, be 
deleted." 

{The amendment   also stood in   the 
name of Shri Sundar Singh Bhandari.) 

SHRI   M.   P.   BHARGAVA   (Uttar 
Pradesh) : It is negative. 

 
t[ J Hindi transliteration. 

*For text of  the  amendments,  vide col. 
6512 supra. 

"A legalistic approach to a complex problem   
on   the   just   solution which    depends    the    
prosperity    of many    territorial    units,    
would    be impermissible.     Having        
carefully considered    the    problem,    we    
are of   the   view   that   constitution   of Joint    
Boards,    one    for    irrigation and    another    
for      power, of    the beneficiary States and the 
State which is the source of supply of water and 
power, having authority to lay down policies 
and execute them, consistently with the 
legitimate needs of the States concerned, under 
the supervision of the Central Government may 
be a practical solution of the problem raised by 
the division of the territory into separate units 
in which the canal and power supply lines are 
situated." 
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SHRI GULZARILAL NANDA : Our 
approach is certainly in the same spirit, but in 
the case of the Electricity Board those 
considerations would not apply. The 
administration of the main powerhouse would 
be with the Bhakra Board. This Electricity 
Board is only for distribution. It is not 
necessary that the distribution should be with 
the same body. 

THE DEPUTY CHAIRMAN : The question 
is ; 

75. "That at pages 29 and 30., lines 36 to 
38 and 1 to 27 respectively, be deleted." 

The motion was negatived. 

THE DEPUTY CHAIRMAN: The question 
is : 

"That clause 67 stand part of the Bill." 

The motion was adopted. 

Clause 67 was added to the Bill. 

Clouses 68 and 69 were added to the 

 

THE DEPUTY CHAIRMAN : These were 
not moved at all. 

Clauses  70 to 77  were added to the BM. 

Clause 78—Rights and liabilities in re. gard to 
Bhakra-Nangal and Beas Projects THE 
DEPUTY CHAIRMAN : There is one 
amendment. That is barred. But you can speak 
on it, Mr. Ghani. 

  
t[ ] Hindi transliteration.  
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THE DEPUTY CHAIRMAN :    The 

question is : 

"That clause 78 stand part of the Bill." 

The motion was adopted. 

Clause 78 was added to the Bill. 

Clause 79—Bhakra Management Board 

SHRI ABDUL GHANI: I move : 

83. "That at page 40, line 10, after the 
word 'Ferozepur' the words Madhopur and 
Upper Bari Doab Canal up to the off-take 
of Madhopur Beas link and Madhopur Beas 
link' be inserted." 

 

THE   DEPUTY  CHAIRMAN :   The 
question is ; 

83. "That at page 40, line 10, after the 
word 'Ferozepur' the words Madhopur and 
Upper Bari Doab Canal up to the off-take 
of Madhopur Beas link and Madhopur Beas 
link' be inserted." 

The motion was negatived. 

THE DEPUTY CHAIRMAN :    The 
question is : 

"That clause 79 stand part of the Bill." 

The  motion   was  adopted. 

Clause 79 was added to the Bill. 

Clauses 80 to 97 were added to the Bill. 

The First Schedule was added to the Bill. 

The Second Schedule was added    to the 
Bill. 

The Third Schedule was added to the Bill. 

The fourth   Schedule 

SHRI ABDUL GHANI: I move : 

36. "That in the Fourth Schedule, for 
paragraph 1, the following be substituted 
namely :— 

'1. Of the three sitting members whose 
term of office will expire on the 2nd 
April, 1968, such one as the Chairman of 
the Council of States may determine by 
drawing lot, shall be deemed to have 
been elected to fill one of the seats al-
lotted to the State of Haryana and the 
other two sitting members shall 
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[Shri Abdul Ghani.] 
be deemed to have been elected to fill 
two of the seats allotted to the State of 
Punjab.'" 

I also move : 
37. "That in the Fourth Schedule, for 

paragraph 2, the following be substituted, 
namely :— 

'2. Of the four sitting members whose 
term of office will expire on the 2nd April, 
1970, namely Shri Anup Singh, Shri Jagat 
Narain, Shrimati Mohinder Kaur and Shri 
Uttam Singh Dugal, Shri Jagat Narain shall 
be deemed to have been elected to fill one 
of the seats allotted to the State of Haryana 
and the oiher three sitting members shall be 
deemed to have been elected to fill three of 
the seats allotted to the State of Punjab.' " 
The questions  were  proposed. 
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THE DEPUTY CHAIRMAN : The Minister 
has replied. I would like the procedure to be 
followed. After the Minister has replied, I do 
not think that we should invite any further 
comments on it. 

The question is : 

36. "That in the Fourth Schedule, 
for paragraph 1, the following be sub 
stituted, namely :— 

'1. Of the three sitting members whose 
term of office will expire on the 2nd 
April, 1968, such one as the Chairman of 
the Council of States may determine by 
drawing lot, shall be deemed to have 
been elected to fill one of the seats 
allotted to the State of Haryana and the 
other two sitting members shall be 
deemed to have been elected to fill two 
of the seats allotted to the State of 
Punjab.'" 

The motion was negatived. 

THE DEPUTY CHAIRMAN :    The 
question is : 

37. "That in the Fourth Schedule, 
for paragraph 2, the following be sub 
stituted,  namely :— 

'2. Of the four sitting members whose 
term of office will expire on the 2nd 
April, 1970, namely, Shri Anup Singh, 
Shri Jagat Narain, Shrimati Mohinder 
Kaur and Shri Uttam Singh Dugal, Shri 
Jagat Narain, shall be deemed to have 
been elected to fill one of the seats 
allotted to the State of Haryana and the 
other three sitting members, shall be 
deemed to have been elected to fill three 
of the seats allotted to the State of 
Punjab.' " 

The  motion  was  negatived. 

THE DEPUTY CHAIRMAN :    The 
question is ; 

"That the Fourth Schedule stand part of 
the Bill." 

The motion  was adopted. 

The  Fourth  Schedule   was  added  to the 
mil. 

The Fifth Schedule  was added io  the Bill 

The Sixth Schedule 

THE DEPUTY CHAIRMAN : Amendment 
No. 96 is a negative amendment. Mr. Chordia, 
you can speak ou it. 

 
THE DEPUTY CHAIRMAN : The question 

is : 

"That the Sixth Schedule stand part of the 
Bill." 

The motion was adopted. 

The Sixth Schedule was added to th: Bill. 

The Seventh Schedule was added to the 
Bill. 

The Eighth Schedule was added to the Bill. 

The Ninth Schedule was added to thi Bill. 

The Tenth Schedule was added to the Bill. 

The Eleventh Schedule was added to the 
Bill. 

The Twelfth Schedule was added to the 
Bill. 

The Thirteenth Schedule was added to the 
Bill. 

The Fourteenth Schedule was added to the 
Bill. 

The Fifteenth Schedule was added to the 
Bill. 

The Sixte.mth Schedule 
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THE DEPUTY CHAIRMAN :    The 
question is : 

"That the Sixteenth Schedule itand part 
of the Bill." 

The motion was adopted. 

Ths Sixteenth Schedule was added to the 
Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI      GULZARILAL      NANDA : 
Madam,  I  move : 

"That the Bill be passed." 

The question  was proposed. 

DIWAN CHAMAN LALL: Madam, on this 
third reading, may 1 reply to the hon. Home 
Minister in regard to myself and Moulvi Abdul 
Ghani ? I notice that what thg Home Minister 
said was that in regard to clause 1 of the 
Fourth Schedule, the choice has been left to the 
Chairman to decide which one of the two 
members shall go to Haryana, which one will 
go to Punjab. I draw his attention to clause 2 of 
the Fourth Schedule. In that he has not adopted 
this particular method. What he has done is 
this. He has put all the four names and said that 
there shall be a lot drawn by the Chairman of 
this House as to which one of these people 
shall go to Punjab and which one will go to 
Haryana. Now, why has he not adopted the 
same procedure in regard to clause 1 of the 
Fourth Schedule? Why has he made a 
difference. Now if you look at clause 3 
again—that is what I was trying to point out to 
him—Clause 3 is entirely different, the 
procedure that he has adopted is entirely 
different from that which he has adopted in 
clauses 1 and 2. The procedure adopted in 
clause 3 is entirely different.    I submit 

that there is discrimination in regard to this 
matter. Why he has done it, I do not know. I 
do not know, why. My hon. friend the Home 
Minister did it. For what reason did he do it, I 
do not know. And I am quite certain that none 
of the Members involved in this matter knows 
exactly why that was done, why Mr. Atwal 
was allotted to Punjab and the others were 
handed over to tbe choice of the Chairman by 
ballot that has to be held in regard to this parti-
cular matter. And when he says that it was the 
choice of choosing one of the two, the choice 
was also of choosing one of the four in clause 
2. What happened in clause 2 was that all these 
four names were handed over to the ballot. 
Why were not all the three names handed over 
to the ballot as far as claose I is concerned ? 
There is no answer to this, there is really no 
answer to this why it was done, why different 
procedures were adopted. There is no answer 
to this. 
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SHRI M. P. BHARGAVA : Madam, I take 

this opportunity of wishing all prosperity to the 
newly created States of Punjab and Haryana 
and the extended Union territory of Himachal 
Pradesh and the newly created Union territory 
of Chandigarh. I will be failing in my duty if I 
do not protest against some of the remarks 
made by my hon. friend Shri Khobaragade 
during his speech. He comes from a big State 
himself, a big State like Maharashtra, and I do 
not know on what basis he demanded a 
division of the States of Uttar Pradesh and 
Bihar. 

SHRI GULZARILAL NANDA : I took an 
hour, much longer than I had intended, in 
making a reply to the de- 

bate. I have, in the course of my reply, dealt 
with all the questions. Some of them were 
raised again here like reorganisation, creation 
of new units and also Chandigarh and it was 
stated that we are answerable for that. I will 
only say just one word about the matter which 
seems to have greatly upset my friend Diwan 
Chaman Lall. He seems to be, I shall not say 
unduly, worried about it. It was open to us to 
follow the course, which he suggested. The 
course that we have adopted here wai. also 
open to us. There is a good reason. Categories 
one, two and three do not stand on the same 
footing. About category one there was this 
question of having one Member to be allotted 
to Punjab. Surjeet Singh was already known to 
be in Punjab and among the two, Abdul Ghani 
and Diwan Chaman Lall, one had to be 
allocated to Punjab, deemed to be there again. 
Therefore, the question of bringing in Surjeet 
Singh also for the purpose of drawing this lot 
was not necessary. This is the answer. There is 
no discrimination. Here the reason, that may 
not be good enough for the hon. Member. 
Number three is also the same—one Member 
belonging to the area of Himachal Pradesh and 
one to Haryana. There was no need for a lot. 

I will conclude with the expression of the 
hope and prayer that the two unit* which are 
being created will prosper, make rapid 
progress and develop cooperative, 
neighbourly and friendly relations among 
themselves. 

THE DEPUTY CHAIRMAN : The question 
is : 

'That the Biil be passed." 
The motion was adopted. 

STATEMENT  RE STARRED  QUES 
TION NO. 678 ANSWERED ON THE 

26TH AUGUST, 1966 

DR. KARAN STNGH'S PROPOSAL ON KASHMIR 

THE MINISTER OF HOME AFFAIRS 
(SHRI GULZAWLAL NANDA) : Madam, in 
reference to the Starred Question  No.   678   
answered  in     this 


